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PARLIAMENT OF INDIA
Friday, 6th April, 1951

The House met at a Quarter to Eleven
of the Clock

[{MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

TRADE COMMISSIONERS’ OFFICES

#2869, Shri Sidhva: (a) Will the

Minister of Commerce and Industry be
pleased to state whether it is a fact
that offices of the Trade Commis-
gsioners in Switzerland, Belgium,
Netherlands and Itlay are located in
the headquarters of the respective
Embassy?

(b) Is it a fact that in these
countries the commercial centres are
in places other than the headquarters?

(c) Is it a fact that a reference has
been made by Indian merchants and
others that they are at a great dis-
advantage in not having the Trade
Commissioners at business centres?

(d) Do Government intend to shift
their offices to trade centres in these
countries?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): S;)_
The offices of the Indian Trade
presentativegs in Switzerland and Italy
are located at the headquarters of
the Embassy in those countries. The
office in Belgium was also located at
the headquarters of the Embassy at
Brussels, but it has been decided to
close it in pursuance of Government’s
economy drive. There is no In
l'rrx:ide Representative in the Nether-
ands.

(b) There are a number of com-
mercial centres in the rountries
incjuding the places where the head-
1uartera of our diplomatic missions are
situated.

18 P.8.

(c) Government are not aware of
any references of the nature refe:
to by the hon. Member.

(d) No, Sir.

Shri Sidhva: Am I clear in under-
standing that there are no Trade
Commissioners on our behal?f ir
Switzerland and Netherlands?

Shri Karmariur: I think the hon.
Member is clear on that point.

Shri Sidhva: May ¥ know whether
we have a commercial attache on
behalf of the Commerce Ministry in
Switzerland? My point is this. The
commercial Centre in Switzerland is
Zurich. May I know whether the
Government intend to post that gentle-
man who is now in Berne, to be
located in Zurich so that the commer-
lc)ii:é?peoph may come in contact with

Shri Karmarkar: There are two
parts in my hon. friend’s supple-
mentary. One is whether there is a
commercial attache. In most En-
bassies, there is a commercial attache.
With regard to the centre of hi
activity, it is always considered
conyenient wherever a commercial
attache is attached to an Embausy,
for him to function from the Plave
where he is situated, that is, at the
headquarters of the Embassy. I am
sure, my -hon. friend knows that the
distance between Berne and Zurich is
only three hours’ journey. In this
particular case, it is not {incon-
venient.

Shri Sidhva: Is it not a fact that
in the other Embassies, the commercial
attaches are in the commercial centres?
May I know why we are not keeping
our commercial attache in the centre
where the other Embassies have?

Shri Karmarkar: Where a com-
mercial attache is attached to an
Embassy, the usual practice is to have
him situated in the headquarters
itself and not in a separate place,
normally, though in Canada the place
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of the commercial representative was
different from the headquarters.
Normally, the commercial attache
functions from the place where the
Embassy has headquarters.

Shri Sidhva: May I know whether
it is a fact that the commercial attache
of the UK. is in Zurich?

Shri Karmarkar: I would like to
have notice of the questicn.

IMPORT LICENSING PERIOD

*2870. Dr. Ram Subhag Singh: Will
the Minister of Commerce and
industry be pleased to state whether
it is a fact that the Government of
India have decided to extend the
fmport licensing period from six
months to a year?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): The
uestion of introducing annual
licensing has been under the consi-
deration of Government for some time
now and while in general the scheme
was congidered to be desirable, owing
to various ref¥ons Including the
difficulties of preparing a long-term
budget of foreign exchange, the scheme
of long-term licensing could only be
made effective for a limited number of
items during July-December, 1950 vide
the Ministry of Commerce Public
Notice No. 14-ITC(PN)/50, dated the
16th June, 1950. During the current
licensing period a special arrangement
has been made whereby subject to a
few stated exceptions import licences to
cover the entire requirements of 1951
will be issued during January-June this
year. Government are therefore
trying progressively to replace six
monthly licensing by annual licensing
for as large a range of items as
‘possible.

Dr. Ram Subhag Singh: May I
know wh‘:t is the effect of this ex-
tension on our general trade?

Shri Karmaxkar: This change in
the period of licensing will not have
any effeot on our trade as such. But,
the scheme has been devised with a
view to give convenience to the
importers so that they can be sure
of two six-monthly imports. There.
will be no wuncertainty. E aﬁ';.
industry will be sure of 1its raw
materials for both the periods.

ask if the Commerce Ministry
doubled the licences issued over
period July-December, 1950, for the
current year irrespective of the quotas
that the importers might have earned

Shri T. T. Krishnamachari: Ma{ I
as
the

6 APRIL 1951

Oral Answers 2898 '

and which will be available for the
period July-December, 19517

Shri Karmarkar: The policy for
January-June, 1951, was fixed a little
earlier than our decision to have the
licences issued for both the periods.
The policy for January-June, 1961
was fixed after considering all neces-
sary things. So, it could not be the
same as that for the period July-
December, 1950. After this policy was
fixed, in fact, after licensing had com-
menced, we decided that the same
licence should hold good for the next
period also. In a large number of
cases, what will be done is, the licence
will be issued for the first half,
January-June, 1951 and the same
llcein%e will be validated for a further
period.

Shri T. T. Krishnamachari: Will -
the Ministry consider applications
from importers who have been ad-
versely affected by reason of this
ad hoc arrangement?

Shri Karmarkar: I am not sure
about what my hon. friend calls an
ad hoc arrangement. Surely the case
of the people who nuave suffered any
difffculty on account of the change
in the policy will be considered.

Dr. Ram Subhag Singh: Is it a fact
that the imports for the first six
months of 1951 will be of the same
order as the imports for the last six
months of 1950, and will include the
same commodity and approximately
the same ceiling?

Shri Karmarkar: I should say _off-
hand that the policy for January-June,
1951 has been substantially the same
as that for July-December, 1950. It
my hon. friend compares the policy
statements for both' the perlods, he
will find, precisely in. what matters the
policy statements differ.

28%"' Deputy-Speaker: Next question:

The Minister of Commerc
Indastry (Shri Njahtah): There
another question on fhe same subject,
No. 2876." That may also be taken up
together.

a*, Deng)b—ﬂm;&ha Both may bhe

CxMENT

*2871, M. Bhargava: Will
the.z‘&mtem‘ Oim:’qm and Indust-
ry be pleased to state:

th 1 irementa
lmfii:gn. l?ni::ng?p X 3&! “of cew
an

coment Mmported tote Todla trom
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Pakistan and other foreign countries
separately during the years 1949 and
19507

The Minister of Commerce and
Industry (Shri Mahtub): (a) About ¢
million tons.

(b) A statement is
Table of the House.

laid on the

STATEMENT

The value and The value and quan-
quantity of tity of cement
Year oement imported imported from
from Pakistan other countries

Value Quantity Value Quantity

(Rupees) (Tons) (Rupees) (Tons)
10490 62,47,087 54,823 2,88,48,037 3,16,087

1960 35,804 315 19,27,744 17,278

DecoNTROL OF CEMENT

*2875. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of
India have decided to decontrol
eement,;

(b) if so, the reasons for it; and

(c) how decontrol will affect produc-
ton and prices of cement?

The Minister of Commerce and
Industry (Shri Mahtab): (a) No, Sir.
(b) and (c). Do not arise.

Shri Raj Bahadar: M I know
whether the production of cement so
€ar as Rajasthan factories are con-
cerned, has gone down on account
disputes between capiial and labour

Shri Mahtab: I have no definite
information. On the whole, production
of cement has gone up. W regard
to Rajasthan, I shall make enguiries.
At present, I have no info n.

Shri yay: May I know
when India is. going to attain self-
sufficiency in the matter of cement?

Shrf Mahtab: This has been dis-
cussed many times. As soon as the
Rew plants go imto production next
Yean, it is hoped that we will attsin
self-sufficiency. But, in tlie meanttme,
I must inform the Mouse that the
.demand for cement also is increasing
by leaps and bounds.

ay I-kmew how

Stirt B. R. Bhagat:
the allotment of cement to the
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various States is made? What is the
system of distribution?

Shri Mahtab: I am sorry the
detailed list is not with me. But,
Cement quotas are fixed thus. India
has been divided into several 2zones
and zonal allotments are made. Each
State is given a quota according to its
requirements.

Shri Kamath: Is there any institute
for testing the standard and quality
of cement, and have any complaints
'oe?l received about the inferior
quality of cement manufactured in
certain factories?

Shrl Mahtab: No such complaint
has been received. There are msny
institutes to test the specification of
cement.

Shri T. T. Krishnamachari: May I
ask the hon. Minister if he could
recollect having made a statement in
Madras that Government propose to
decontrol cement and if so has the
matter been examined and an adverse
decision taken contrary to the state-
ment made by my hon friend?

Shri Mahtab: This point has been
referred to more than once in this
House and I have also made it clear
more than once that I made no such
statement in Madras or anywhere
else. In the course o discussion I said
that cement could be de-controlied if
it would npt affect the South Indian
industries. Subsequent to that, because
of the international situation, the
supply of cement from other countries
has been stopped to the Middle-east
countries. Ceylon and some of the
South-eastern countries and therefore
the demand for the export of Indian
cement is considerable. And if you
want to regulate the export and if you
want to regulate the internal supply of
cement, control for the time being
must go on.

Pandit Krishnn Chandra Sharsia:
Does the Government of India meake
any specifications with to the
release of cement by the States as to
what quantity of it should be used
for cemstruction’ purposes and what
for other purposes?

Shi1 Miktad: The system at present
is that the allocations are made to the
Statées and the Siate Governments
distribute their quotas according to
what they consider is proper.

Shri Raj Bahdadur: May I know,
Sir, whether there has been any signs
of a gosslow or stdy-in stéike attitude
on the part of labour M Rajasthan and
as a result of that the production of
cement has gone down?

Shri Mahtab; I shall mdéke en~
quiries.
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Mr. Deputy-Speaker: The hon.
Minister had already answered the
question.

Shri Poonacha: Sir, is it not a fact
that the present shortage in cement is
also due to large quantities of it being
requisitioned by Government for its
own use and these quantities being
allowed to deteriorate completely with-
out being made use of?

Shri Mahtab: If the hon. Member
refers to any Government Department,
I have to say I have no information
of such cases, at the present moment.

Shri Chattopadhyay: The hon. Minis-
ter said that control on cement 1is
necessary for regulating our cement
exports. May I know why it is also
necessary to control our internal con-
sumption of cement?

Shri Mahtab: Necessarlly, if we
want to regulate exports, we have to
regulate the internal consumption of
that commodity. The two things go
together.

Shri J. N. Hazarlka: Are Govern-
ment sure that our supply of cement
is quite adequate to meet all our
requirements?

Shri Mahtab: As a matter of fact,
our demand is considerably higher
than the actual supply. So I am not
sure whether our supplies are adequate
tfo meet all our requirements. But so
far as essential requirements are con-
cerned, I think adequate supplles are
being made.

Shri Ramaswamy Naidu: Due to
the new export of cement to Pakistan,
what will be the percentage by which
our internal consumption of cement
will be reduced?

Shrli Mahtab: I do not know the
exact percentage of the reduction in
our internal consumption; but a certain

quantity of cement has to be exported
to Pakistan. >

CALCUTTA PRINTING PREss

*2872, Shri Sidhva: Will the Minis-
ter of Works, Production and Supply
be pleased to state:

(a) whether any foreign firm was
emplofyed to investigate into the work-
ing of the Calcutta Printing Press and
the stock of stationery;

(b) if so, the name of the said firm
and the emoluments or fees paid to
them;

(c) what their recommendations are;

(d) whether any consignment of
g:ger was not cleared from the Fart
st, Calcutta, for a very long
period; and N |
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(e) it so, who was responsible for
it and whether any loss was sustained
by Government thereby?

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): (a) and (b). The Eastern
Bedaux Company, Bombay which is
an Indian Company, associated with
the Bedaux Organisation of the U.S.A.
was employed to investigate into the
working of the Government of India
Stationery Office, Calcutta. An all
inclusive fee of Rs. 7,500 is payable
to the firm for investigation and
report.

(c¢) It is not possible at ihis stage
to give the recommendations made by
the firm, whose report is under
examination.

(d) Yes.

(e) A detailed departmental enquiry
has been made in the matter and
certain officers prima facie responsi-
ble for the loss will be asked to
explain the case against them shortly.
An independent enquiry on the audit
gide is also in progress and it is
proposed to take a final decision in the
case as soon as a report is received
from the Comptroller and Auditor
General of India. The net loss caused
to Government is expected to be of
the order of three lakhs of rupees.

Shri Sidhva: Sir, may I know
whether the officers connected with
this loss have been suspended or are
they still on duty?

Shrl Buragohain: Five officers were
found to be concerned in this matter,
and out of them one has been, I
believe, placed under suspension.

Shri Sidhva: When five officers were
concerned with this matter, why 1is it
that only one has been suspended?

Shri Buragohain: As I have already
stated in reply to part (e) of the
question, although an official enq
had been conducted and compl .
we had also asked the Comptroller
and Auditor General to make an
independent enquiry and that report
is awalited.

Shri Sidhva: What is the demurrage
that the Government had to gay to
the Port Trust on account of this gross
negligence on the part of these
officers?

Shri Buragohain: Rs. 14-41 lakhs
were originally paid by the Deputy
Controller of Stationery as demurrage
to the Port Trust, Calcutta, out of
which a sum of Rs. 11:25 lakhs was
expected to be refunded, thus reducing
the loss incurred by Government to
Rs. 3:16 lakhs,

2008
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Shri Sidhva: May I know, Sir,
whether the Port Trust have agreed
to refund this amount or is it that
only a suggestion has been made by
‘Government?

Shri Buragohain: I believe, Sir, that
it has been agreed to.

Shri Sidhva: In part (c), the hon.
Minister has said that it is not possible
to place the recommendations before
the House now. May know the
reasons why they cannot be made
known to the House?

Shri Buragohain: I have already
stated that the report is under exami-
mation. It is a big voluminous report
and It needs careful examination, and
at this stage it may not be helpful to
ftl'ace it before the House or to publish

Shri Sidhva: Sir, may I know what
necessitated the Government in
instituting this enquiry?

...Shri Buragohain: Government were
aware that the Stationery Office in
‘Calcutta had not been going on right
lines for the past few years, and it
was for this reason that a utility audit
wqg instituted.

Shri Sidhva: When is this enquiry
likely to be completed?

Shri Buragohain: I have already
said that the enquiry has already
been completed and the

. received and it is being studied.

Shri T. N. Singh: Sir, out of the
five persons suspected, is the Head of
‘the partment or section concerned,
one of them and if so, has any action
been taken against him?

Shri Buragohain: Out of the five,
‘two are Deputy Controllers, two are
Assistant Controllers and one is a
Head Assistant and I believe that
‘branch was in charge of a Deputy
-Controller.

Shri T. N. Singh: What action has
been taken against him?

Shri Buragohain: He is under sus-
pension.

Shri A. C. Guha: When was the
question of the payment of demurrage
‘brought to the notice of the Govern-
‘ment and how long has the matter
‘been under consideration?

Shri Buragobain: This matter
.actually arose out of the fact that
several thousand tons of paper

ered from the UK. and USA. In
194647 started coming sometime
‘towards the end of or latter part of
19047, They came almost in a flood
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towards the end of that year and the
accumulation was too much to be
cleared properly. That is how this
led to this heavy demurrage charge.

Shri A. C. Guha: When were these
stocks of papers removed from the
godowns finally?

Shri Buragohain: With regard to
the exact dates when it was cleared,
I would require notice. I may say
that it was spread over several
months.

Shri Shiva Rao: Sir, am I to under-
stand from the reply of the hon.
Minister that the report will not be
published and made available to
Members until Government have
formulated their decisions on those
recommendations?

Shri Buragohain: A summary pro-
bably may be placed before the House
and may also be circulated for
information of hon. Members.

Shri Shiva Rao: Sir, that does not
answer my question. Will this House
have an opportunity of studying those
recommendations and making its own
recommendations on them?

Shri Buragohain: If that is the
desire of the House, certainly at least
a summary will be placed before the
House, and also circulated among the
Members.

Shri Sidhva: But when?

Shri T. T. Krishnamachari: The hon.
Minister has said in reply to a ques-
tion that Rs. 11 lakhs and odd would
be refunded by the Calcutta Port
Trust; but if my recollection 1is co
the Port Trusts Act does not T:rmlt
of such refund of demurrage. the
hon. Minister quite sure that his
expectation in this respect would be
realised?

Shri Buragohain: Much of it will
be by book adjustment and there
should be no difficulty.

Shri Sidhva: How book adjustment,
8ir? The Port Trust is a separate
bady absolutely...

Mr. Deputy-Speaker: I am afraid
the hon. Member is entering into
arguments.

Shri Sidhva: But, Sir, the hon.
Minister said there will be book
adjustment. But in what way will
this book adjustment be made?

Mr. Deputy-Speaker: Well, that is
the opinifon of the hon. Minister.

Shri A. C. Guha: When was this
amount paid?
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Shri Buragobain: More than a year
ago.

Shri Raj Babhadur: Sir, May I know
whether this is merely a case
negligence or whether there were
criminal intentions also?

Shri Buragohain: It is just to fix
this kind of responsibility that the
enquiry was instituted both by the
Department and by the Auditor
General.

Shri Sidhva: Sir, is it a fact that
some merchants told the Government
officials that there were so many bales
of paper lying in the godowns and
that they should be cleared, but then
the officers did not clear them but
intentionally kept them where they
were? Is that the fact?

Shri Buragohain: Certain causes led
to this heavy demurrage. That is
exactly the purpose of the enquiry.

Mr. Deputy-Speaker: No
questions.

Oral Answers

more

SERICULTURAL RESEARCH STATIONS

*2873. Dr. M. M. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the annual expenditure incur-
red by the Union Government on the
Sericultural Research Station at
Berhampoyre in West Bengal during the
years 1949 and 1950;

(b) how many other Sericultural
Research Stations there are in India,
run and maintained by the Union
Government or the Central Silk
Board; and

(c) the amount spent annually by

Government on each one of those
stations?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
expenditure incurred was as
follows:

1948-1949 Rs. 84,707/-

1949-1950 Rs. 109,420/-

(b) None. The Government, however
runs a sub-station at Kalimpong as an
integral part of the Central Sericul-
tural Research Station, Berhampore.

(c) Does not arise.

Dr. M M. Das: May 1 know
whether the expenditure mentioned
by the hon. Minister has been incurred
as capital expenditure or was the
whole amount treated as recurring
expenditure?

Shri Mahtab: The break-up of this
expenditure is as follows:
officers, establishment, allowances,
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hqnoraria and other charges. He wiil
find that all these are recurring
expenditure. .

Dr. M. M. Das: May I know whether
there exists any machinery for con-
veying the results of the research
work done in these stations to the
producers of silk?

Shri Mahtab: Yes, the Central Silk
Board does that work.

Maulvi Wajed All: May I know {f
any research stations are maintained
by any States and if so, does the
Central Government give any aid to
the States for this purpose?

Shri Mahtab: There is a research
institution maintained by the Madras
Governmeént and another is proposed
by the Kashmir Government. So far
as the Madras Government is con-
cerned some help is given by the
Government of India but I cannot give
the hon. Member the exact figure.

Maulvi Wajid Ali: Is there any
research station in Assam, where silk
is produced?

Oral Answers

Shri Mahtab: So far as I know there
is no research station in Assam.

Shri Chattopadhyay: In spite of the
research institute being there for a
numpber of years and spite of so
much expenditure on the part of the
Government of India, is it a fact that
the production of cocoon and also the
acreage under mulberry cultivation
have gone down?

Shri Mahtab: If we compare the
figures of 1939 with the present figures
the cultivation of mulberry has gone
down. When I went to Berhampore
I made personal investigation inte
the matter. Apart from research
there are various other reasons also.
So far as the research station is con-
cerr;(ed. admittedly it is doing good
work.

Shri A. C. Guha: Is it a tarct that
the number of cocoons has also gone
down?

Shri Mahtab: That was
formation when I went there.

Dr. M. M. Das: What are the main
fpatures of the research carried out
andf w,hat results have been achieved
so far?

Shri Mahtab: They make research
into various aspects of sericulture
such as various types of silk worms,
worm diseases, growth of mulberry
and other kinds of crop, the Japanese
system of sericulture and reeling of
sflk, etc. All these are experimented.

my in-
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BEXCHANGE oF MENTAL DISEASES
PATIENTS

. *2874. Dy. M. M. Das: Will the
ggir;it:tg ol Rehabilitation be pleased

(a) the numbers of Indian mental
diseases patients left in Pakistan and
Pakistani mental diseases patients
left in India just after the partition
of the country and the respective
numbers that were exchanged recent-

(b) the percentage of deaths in
each group of patients that occurred
between partition of the country and
exchange; and

(c) the reasons why the exchange
gu%e ;:ot take place at a much earlier
ate?

The Minister of State for Rehablilita-
tion (Shri A. P. Jain): (a) The exact
number of non-Muslim Mental patients
in Pakistan at the time of partition is
not known. In December 1§48, the
Pakistan Government gave this num-
ber as 513. 359 of these were in
Lahore, 48 in Peshawar and 108 in
Hyderabad (Sind). The number of
Muslim patients in various hospitals
in India was 240.

In the exchange we have received
450 patients from Pakistan and hand-
ed over 233 patients to them. Before
this, 32 patients were cured and trans-
ferred to India in February, 1949.

(b) If the number given by the
Pakistan Government is taken to be
correct, the percentage will work out
to about six in Pakistan and about
three in India.

(c) The exchange could not be com-
pleted earlier because we could not
persuade the Pakistan Government to
agree to the exchange at an earller

date. ¥

Dr. M. M. Das: Is it a fact that dur-
ing the time of the exchange, those
who were handed over to India were
found in tattered clothes and the
officer on our side had to change the
clothes of the patients to new ones?

Shri A. P. Jain: I have no knowledge
of it. If they were given good clothes
#t is a good thing.

Sardar Sochet S8ingh: Did these
gentlemen understand that a partition
of the country had taken place and
how did they exercise their option in
e matter of nationality?

Shri A. P. Jain: Those who have
that mental capacity alone can better
understand their choice.
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GROUNDNUT AND GROUNDNUT Orr

*2876. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of
India have prohibited the export of
groundnut and groundnut oil;

(b) if so, why; and
(c) the quantity of groundnut and

groundnut oil exported in the financial
year 1950-51 till the date of the ban?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
There is no total ban at present on the
export of groundnut and groundnut oil.
Shipments are allowed upto a certain
percentage of the sales made by the
exporters.

(b) Restrictions on shipments of
g:oundnut and groundnut oil had to

placed as the sales made by expor-
ters were in excess of the quantity
available for export.

(c) Question does not arise as
there is no total ban at present.

Shri B. R. Bhagat: How ‘nuch is the
export to hard currency areas?

Shri Karmarkar: According to the
latest position as we flxed it on the
27th March the following exports are
being permitted:

Switzerland: Exports of groundnuts
will continue to be allowed against
registration already made for ship-
ments up to June, 1951.

Canada: Exports of groundnut oil
and H.P.S. groundnuts i, Canada are
to be allowed up to 60 per cent. of
sales registered for shipmeat during
the months of March-June, 1951.

U. K.: Export is to be allowed up to
30 per cent. of the sales registe-ed for
shipments during the months of March-
June, 1951,

Other destinations: Export is to be
allowed up to 25 per cent. of the sales
registered for shipments during the
months of March-June, 1951. This is
inclusive of Italy.

Shri B. R. Bhagat: If the prohibition
is not total, on what basls is the export
regulated?

Shri Karmarkar: Quantitatively or
country-wise?

Shri B. R. Bhagat: I ask country-
wise.

Shri Karmarkar: The exports were
fixed as required, p by our
agreements with them and partly as
per demand from them {n respect of
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the quantity. What was intended to
be sgnt out was 80,000 tons plus 14,000
tons brought over from last year. Up
to the middle of February, 1951, 61,000
tons were sent out and the remaining
quantity is probably to be sent out
during the current year.

Shri B. R. Bhagat: May I know
whether priority is being given for
the issue of permits in the case of
export of groundnut to hard currency
areas?

Shri Karmarkar: The position is
precisely as I mentioned just now and
I cannot make it clearer.

Dr. V. Subramaniam: What is the
quantity of oil used for hydrogenation
purposes in this country?

Shri Karmarkar: According to the
estimate of a committee recently the
approximate requirement for Vanas-
gati manufacture has been found to

e 4,50,000 tons.

Shri T. T. Krishnamachari: May I
know if a ban on the export of ground-
nut oil was imposed for a week prior
to the Budget day, namely the 28th
February? Was it in anticipation of
the export duty which was going tq. be
levied as per the budget proposals?

Shri Karmarkar: My information
shows that there was no active ban
as such either before or after the
Budget. n

Shrl T. T. Krishnamachari: There
may not be a notification about it but
the Customs people were given definite
instructions not to allow any ex
of groundnut oil during the week
prior to the Budget day. I would like
the Minister to verify that.

Shri Karmarkar: I would like {o
have notice of that to make the
enquiries.

Shri R. Velayudhan: May I know
whether there is any ban on the inter-
s:.i:te ?movement of groundnut oil and
cakes

Shri Karmarkar: I should like to
have notice.

Shri M. L. Gupta: What is the policy
0of the Government regarding the ex-
port of groundnut, which is an article
of food and is allowed to be exported,
‘whereas castor seeds and castor oil
.are not allowed to be exported?

Mr. Deputy-Speaker: How does
castor oil arise out of groundnuts?

Shri Karmarkar: I agree with you,
Sir, that castor oil does not come
out of groundnuts, and even s0 a sup-
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plementary question on castor oil
cannot come out of a question om
groundnuts.

Shri T. N. Singh: Is it a fact that
the export of groundnut or oil-seeds
and their regulation has to be done on
the recommendation of the Agricul-
tural Department or does the Com-
merce Department do it on its own
in view of the barter agreements?

Shri Karmarkar: As my friend
rightly observed we do it largely in
consultation with the Agriculture
Ministry in so far as our internal re-
quirements are concerned. In respect
of barter agreements we have also to
take them into consideration and when-
ever we consider the matter we in the
Commerce Ministry always consult the
Minist concerned, in regard to the
particular commodity.

Shri Sarangdhar Das: May I know
if the Government has considered this
aspect of groundnuts at all that the
cake which goes out with the ground-
nut when groundnut is exported
useful for cattle and for manure and
should be returned to the s0il?

Shri Karmarkar: All these things
are taken into consideration.

Shri T. N. Singh: Is it a fact that
in the matter of non-edible oils and
oilseeds restriction is irhposed by the
Agriculture Ministry?

Shri Karmarkar: I should like to
have notice.

Oral Answers

CENTRAL COTTAGE INDUSTRIES
EMPORIUM

*2877. Babu Gopinath Singh: (az
Will the Ministry of Commerce an:

Industry be pleased to state what
profit, if any, has accrued to the Cen-
tral Cottage Industries Emporium
during the year 1949-50?

(b) What is the value of goods sold
monthly by the Emporium?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Nil
(b) Rs. 10,000 on an average.

Babu Gopinath Singh: May I know
what expenditure is incurred by the
Government on the pay -and allowane-
es of the Emporium staff?

Shri Mahtab: The total expenditure
for 1948-50 is Rs. 41,267/4/-, that is to
say it comes to an average monthly
expenditure of Rs. 3,438/15/- and
mostly it is on allowances and salary.

Shri Chattopadhyay: What is the
rent paid for the Emporium?
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Shri Mahtab: I am sorry that infor-
mation is not with me here. I can
give it Jater.

Babu Gopinath Singh: What is the
value of the goods received and what
commission was charged by the Gov-
ernment on the goods sold?

Shri Mahtab: The total commission
received in 1949-50 comes to Rs.
12,958/10/3. It comes to a monthly
average of Rs. 1,079/14/2.

8hri Chattopadhyay: Is it a fact that
even without paying any rent the Em-
porium is running at a loss?

Shri Mahtab: There is no doubt that

the Emporium is running at a loss of
about Rs. 2,000 a month.

Shri Shiv Charan Lal: What steps
are Government taking to run it in
ls:ct; a way that it does not run at a

S5?

Shri Mahtab: So far as I can foresee
there is bound to be some loss because
apart from the sales this is also a
guhl.icxty organisation. Recently we

ave appointed a small sub-committee
to take charge of this Emporium. The
.Committee consists of Shri Patil, mem-
ber of the Planning Commission, Shr{
Lakshmidas Purushottamdas and
Shrimati Kamaladevi, and they are
looking after the Emporium.

Sardar B. 8. Man: May I ask
whether the atmosphere in the Em-
porium is official or commercial?

MiLx PRropuUCTSs

*2878. Seth Govind Das: Will the
Minister of Commerce and Industry
be pleased to state the total value of
milk and milk products such as butter,
ocheese and milk-powder imported
during the filnancial year 1949-50 and
the value of cows, buffaloes and milch
cattle exported from India during the
same period?

The Deputy Minister of Commerce
and Industry (8hri Karmarkar):
The value of milk and milk products
imported into India during the year
1949-50 was approximately Rs.
8,80,36,287. No cows or buffaloes
were exported out of India during
the same period. Sheep and goats
valued at Rs. 24,81,231 were, however,
exported in the said year.

@ Wfex w7z N I
@ W oW ogar €, Ty geve-ve
ewxrer g, rew 87

{Seth Govind Das: Do the imports
of these commodities exceed ose
made in 1948-497)
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Shri Karmarkar: I am afraid I have
not got the information with me here.

& M o ¢ a8 ATATT *T R
oW ¢, 3 g9 few dw @
Frar d ?

[Seth Govind Das: From which
country have we imported the largest
quantity of these commodities?]

ft seT: TE A R W
AT §EET HY TEAT GFATE |

[Shri Karmarkar: That information

too is not available with me just at

present but I could gladly supply it
to the hon. Member.]

& M | 17 TR W
g #r faware @ e S v gEd
q & agt o< urar €, A® @qiew
qvga AT § AT I wré e
T8 gt & 7
[Seth Govind Das: Do the Govern-
ment believe that the butter received
here from other countries is pure

butter and that it does not contain any
adulteration?]

st v : TR WS Y Ag
frege q@ & 21

[Shri Karmarkar: We take it to be
quite pure.]

@z vifemy e ;. EE AT A,
W1 TadHE A GG TANT HT X A 0y
dwr g ?

[Seth Govind Das: Have the QGov-
ernment verified that fact with the
help of some experiments?]

ft wTATOwT : TEwT g WY
o & fr Wt 4 owd qui o
oY foema aff @

[Shri Karmarkar: It is enough proof
that those who eat it are satisfied with
it and have nq complaints to make.]}

st wiwy : aofy i sy &
v ¢ o gw A A< anfat ot
g W ot §, N § Qe wig
g ag W17 qw & Hoh omhr g ?

(Cari Jangde: The hon. Minister
has just stated that some sheep and
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goats are sent from here. I should

like to kihow to which country are
they sent?]

st weaTeee : ag fEw § Aol
ot & 1

[Bhri Karmarkar: They are sent to
Ceylon.]

&% N | : oy [T A
R O ArTAT A & AEL WK WA E
ST O iwer fean, A A7 QU
aff qrar, f& s oma, @ dw W
AN ot §, o qEd oA f o
&7

[Seth Govind Das: The hon. Minis-
ter just now gave a figure with regard
to the cattle exported from India but
I could not hear him properly. Are
cows or buffaloes also sent or only
other cattle are sent?]

st v : AR 98 qAOT EQ
g AT & fe amd Ay o ol
&

[Shri Karmarkar: I am glad to say
no cows are exported.]

Shri Kamath: Is it a fact that
there is a firm called the National
Nutriments, Ltd. with two factories in
India manufacturing milk powder
which supplied to the Government
during the war, and has there bpeen
any attempt on the part of Govern-
ment to obtain supplies from this firm
and cut down imports?

Shri Karmarkar: I should like to
have notice of that.

Shri Kamath: But on a previous
occasion, his colleague the Food
Minister admitted knowledge of the
existence of this firm, Sir.

Mr. Deputy-Speaker: In this case
the Deputy-Minister does not know
it and he may have to enquire.

Shri Kamath: Colleagues ought to
keep each other informed.
ww  tRAreaw  fag -

LY

i, ol @ e @
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§, & 77 orR sTew fr ag qfaw
2, aufexr &, a1 fdy &, w ag
TIAHT & qEA T W A9 2 AR
arc aufay &, & SR QA W
FH T CF AT TGE ¢

[Babu Ramnarayan Singh: Sir, the
hon. Minister has just stated that the
question whether the butter is pure or
not should be addressed to those who
eat it. I wish to ask is it no job of
the Government to ascertain as to
whether any stuff imported into this
country is pure, impure or possessed
of some other qualities and if it is
found to be impure is it not a duty off
the Government to ban its import?]

YN WERY : JHT WAEAT |
[Mr. Deputy-Speaker: Next
question.]

a1 ATeraw fag o waTafy Y,
gy Bk oraa wEY iy ?

[Babu Ramnarayan Singh: Sir, I
have not received any reply to my
question.]

IqTeqW WAWAQ . AT IS & |
[{Mr. Deputy-Speaker: You know #
already.]

CoMPULSORY PROVIDENT FUND SCHEME

*2882. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of

bour be pleased to state whether
the Compulsory Provident Fund Scheme
for industrial workers is popular among
workers?

(b) What are the industries where
the workers are allowed the benefit of
Provident Fund?

(c) How many workers have subscri-
bed to the Provident Fund account?

The Minister of Labour (Shri Jag-
Jivan Ram): (a) Under the Coal
Mines Provident Fund and Bonus
Schemes Act, 1948 a compulsory Provi-
dent Fund scheme has been introduced
for employees in coal mining indus-
try. The scheme is steadily gaining
popularity. The question of under-
taking legislation for institution of
compulsory Provident Funds for em-
ployees in other industries is under
consideration.

(b) The reports of the Labour In-
vestigation = Committee show that
Provident Fund schemes are in exist-
ence in Cotton Mill, Engineering,
(%'rh‘snlcnl. Sugar and Cement indus-

8. -
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(¢c) Up to the 15th March, 1951,
8,10,514 colliery employees have subs-
;xzbgd to the Coal Mines Provident

nd.

Pandit Munishwar Datt Upadhyay:
May I know what is the amount the
Government has to contribute towards
this Provident Fund?.

Shri Jagjivan Ram: Government has
to contribute nothing. It is a com-
pulsory contributory fund contributed
by the employers and the employees.

Pandit Munishwar Datt Upadhyay:
Is not a certain portion contributed
by the Government?

Shri Jagjivan Ram: No, not at all.

Pandit Mynishwar Datt Upadhyay:
Are the workers allowed the option
to contribute or is it compulsory.

Shri Jagjivan Ram: I will refer my
hon. friend to the Act. It is a com-
pulsory contributory provident fund.

Shri A. C. Guha: Have  all the
collieries adopted this Provident Fund
system?

Shri Jagjivan Ram: As I have al-
ready said it is compulsory.

Shri A. C. Guha: For all the collie-
ries?

Shri Jagjivan Ram: Yes, for the
entire industry.

Shri Sonavane: Will the hon. Minis-
ter be pleased to state whether this
scheme has been extended to the tex-
tile workers in Bombay, and, if so,
what classes of workers are covered,
and, if not, whether the scheme under
consideration will be finalised and
by what date?

Shri Jagjivan Ram: I am afraid my
hon. friend has not listened to the
reply that I gave. The question of
undertaking legislation for institution
of compulsory Provident Funds for
employees in other industries s
under consideration. As regards the
textile industry, there are in existence
in certain units—not in all—voluntary
Provident Funds, but it is not under
any Act but under the model rules
framed by the Government. It is not
compulsory.

Shri Syamnandan Sahaya: If an
employee gives up service in one
company and joins another, is the
Provident Fund transferred from the
old company to the new company
which he joins?

Shri Jagjivan Ram: That {s the
advantage of this scheme. So long as
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the employee continues in that indus-
try in any part of India, his Provident
Fund continues and the contribution
made by the previous employer ceases
gnge the new employer has to contri-
ute. -

Shri Jnani Ram: What is the total
amount in deposit up till the end of
the last filnancial year in this fund?

Shri Jagjivan Ram: I have not got
the total figure of collections here.

WoRrkS COMMITTEES

*2883. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Labour
be pleased to state lrow are the Works
Committees working among labour?

(b) In what industries have such
Committees been started and what are
their functions?

The Minister of Labour (Shri Jag-
jivan Ram): (a) According to the re-
port received by Government on the
working of Works Committees in
different industrial establishments, it
appears that such Committees nave,
on the whole, been functioning satis-
factorily.

(b) Works Committees have been
set up in industrial establishments of
the following industries:

Mining, plantations, textiles,
engineering, electrical, sugar
paper, glass and printing.

The main function of a Works Com-
mittee is to promote measures for
securing and preserving amity and
good relations between the employer
and the workmen.

Babu Gopinath Singh: Is it a fact
that Works Committees have

abolished in U.P.?

Shri Jagjivan Ram: [ have no infor-
mation on the point.

Thakur Lal Singh: Are Works Com-
mittees working in the factories in
Bhopal?

Shri Jagjivan Ram: I want notico.'
but I think that in some of the estab-
lishments they are working.

Pandit Munishwar Datt Upadbyay:
Are these committees helpful in main-
taining the solidarity of labour orga-
nisations also?

Shri Jagjivan Ram: They are meant
for that. :

Shri Kamath: Is it a fact that
Works Committees in several factories
did not function for a long time after
their constitution because there was
no directive from the Centre about
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the status and functions of the repre-
sentatives of the employees on the
Works Committees?

Shri Jagjivan Ram: That is not a
fact, because as soon as the Industrial
Disputes Act was passed the rules
under the Act were framed, but in
some establishments the Works Com-
mittees did not function effectively
due to lack of encouragement on the
part of the employers and sometimes
due to the attitude of indifference
taken by the Unions.

Shri Kamath: What was the time
la§ between the passing of the lndus-
trial Disputes Act and the constitution
of these committees?

Shri Jagjivan Ram: It has taken
different times in different States. As
my hon. friend knows, the enforcement
of the Acts in most industries is the
responsibility of the Btate Govern-

ments.
whr

*eex. st winy ;w1 wrforeg
A S B ag et W g
& :

(%) o po¥R.qo mar gRyogue
# 7 Ry N sy vt § fod
amifea frd ik weR o1 st vew
o qT; ey

(w) w7 fy w5t ® fsd vy
F amd a® o) @ Frw Al
war o Erd ?

IroN

[*2884, Shri Jangde: Wil the Minis.
ter of Commetrce and Ind
‘pleased to state: ustry  be

(a) the block allotments of pig iron
and steel meant for agricultural pur-
‘poses that were made to Madhya Pra-

ezh in the years 1049-50 and 1950-51;
an

(b) whether the control on iron,
-used for agricultural purposes, is not
‘being removed?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) Steel:
:,g'lrxstlons in 1949-50 and 8,131 tons in

Pig Iron: No separate allotments
-are made for agricultural purposes.
Total allotments made to Madhya
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Pradesh were 390 tons in 1949-50 and
1680 tons in 1950-51.

(b) No, Sir.

ot wiTe : T AT W WA
Faerd 5 wrag qiged Wi fw
weq SR & Il HT qewredt d
W ffd SReaTeT Sgr qaia ar

§ Y faar smar ?

[Shri Jangde: Will the hon. Minis-
ter be pleased to state if it is not
correct that the rural areas in Madhya
Pradesh are not supplied sufficient

quantity of iron to be used in the
manufacture of bullock carts?]

Shri Mahtab: That is not only the
case with regard to Madhya Pradesh,
but that is the case with regard to all
the States because we have got no
adeguate supply of both pig iron and
stee !

sft wivg ;. war ag @dy A d R
T ® Ag & wTe@E | Oy vt
% fo afew s § Sy dae Tl
fiFar omar €1

[Shri Jangde: Is it not correct that
Iron in sufficient quantity is not pro-
duced in the iron factories of India
for the purposes of agriculture?]

Shri Mahtab: They are produc
as much as they can, but the to
demand is much higher than the total
supply.

it whr : F wfy w14 ® foR
Ieht ey el & s fear
et &7 afx g, &Y ¥y 1Re-
4o ¥ firaaT arrava feqr war ?

[Shri Jangde: Is iron required for
agricultural purposes imported from
foreign countries? If so, how much
of it was imported in the year
1949-50?]

Shri Mahtab: I am sorry I have not
got these import figures here, but I
can supply them later.

Shri M. C. Shah: May I know the
total amount of pig iron that India
produced in 1950 and the quantity
that was exported outside India?

Shri Mahtab: There was a questiom
on that point and I gave the figures
some time ago. I have not got them
here now.
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oft wiv : w1 wEE S A
g fr wr ag T ot T 4
fr ofy v & fod I fd e
I} R & Fma o g @
£ 8, af g, @ i ?

[Shri Jangde: Will the hon. Minis-
ter state if it is not correct that the
price of iron used for agricultural pur-
poses has increased by 20 per cent.
and if so why?]

Shri Mahtab: I have said that it is
in short supply everywhere, but the
agricultural quota of, not pig iron,
but steel, is given to the Agriculture
Ministry and they distribute it to all
the States according to their require-
ments. v

ﬁm:ﬁ%{m&mm
@ I T F0 fFar & 7

[Shri Jangde: I have asked what is
the cause of the rise in price?]

Shri Mahtab: If the price is higher
than the control price then I shall
draw the attention of the State Gov-
ernments to it. But I have reasons
to believe that the price is within
the control price.

st iy 93 ag wE fF o
o g frifae w1 o @, t@
ag Wi afer @ oW g7

[Shri Jangde: What I have said 1s
that last year the controlled prices
were lower, why have they gone up
this year?]

Mr, Deputy-Speaker: Why has the
control price itself gone up?

Shri Mahtab: The control price has
not been raised.

CITIZENSHIP OF INDIANS IN MALAYA

*2885. Shri Rathnaswamy: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a
number of Indian citizens have not yet
taken up Federal Citizenship of
Malaya; and

(b) whether it i3 a fact that the
Federal Citizenship law does not apply
to Indians in Singapore?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Only 5482
Indians had applied for and obtained
Pederal Citizenship certificates, by
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the end of November, 1950. The latest
figure is not yet available. However,
about 50 per cent. of the total Indian
population in Malaya are eligible to
become Federal citizens automatically
by operation of law. They are free
to register themselves as such at any
time they wish.

(b) Yes, Sir. a

Shri Rathnaswamy: May I know as
to what concessions have been given
to Indian citizens in Malaya who
enrolled as Federal citizens before
81st January of this year?

Dr. Keskar: There are no conces-
sions available on becoming Federal
citizens. There were concessions
available for those who chose to
become voluntarily Federal Citizens
in the matter of getting Citizenship.
What I mean to say is that there
no special concession for -citizenship
rights that they get by becoming
citizens up to a particular date.

Shri Rathnaswamy: Am I correct
in understanding that certain conces-
sions were withdrawn for such of
those who enrolled themselves as
Federal citizens after 31st January?

Dr. Keskar: Yes. I think certain
concessions of eligibility were with-
drawn for those who did not enrnl up
to a particular date.

Shri Rathnaswamy: Is it a fact that
more stringent qualifications have to
be satfsfled by such of those who
want to become Federal citizens in
Malaya now?

Dr. Keskar: I do not think it would
be right to say ‘“more stringent”.
There are some general rules for all,
whether Indians or non-Indians, who
want to become Federal Citizens and
we cannot say that special rules have
been enacted for Indians as such.

...Shri Rathnaswamy: Is it a fact that
this Federal Citizenship does not con-
fer nationality on Indians in Malaya?

Dr. Keskar: Federal Malayan
citizenship does not confer nationalit:
g:dlany citizen, whether Indian or non-

an.

Shri Rathnaswamy: What is the
reason why nationality is not con-
ferred on anybody in Malaya?

Dr. Keskar: It Is a very complicat-
ed question, because Malaya not bein
a country with international status,
is not in the power of the Malayan
Federation to confer nationality as
l'c:ang” as it bas not got international
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FRIENDLY AGREEMENTS WITH ASIAN
COUNTRIES

*2886. Shri Kishorimohan Tripathi:
Will the Prime Minister be pleased to
-state whether talks for agreements for
mutual help and co-operation in
matters of common interest are pro-
ceeding between India and any Asian
countries and if so, which are those
.countries?

The Deputy Minister of External
Affairs (Dr. Keskar): Negotiations are
in progress for the conclusion of
Treaties of Friendship, Trade and
Commerce with  Syria, Muscat and
Oman, Yemen, Iraq, Philippines,
Burma and Thailand.

TRIPARTITE LABOUR CONFERENCE

*2887. Shri Kishorimohan Tripathi:
(a) Will the Minister of Commerce and
Industry be, pleased to state whether
there is any proposal before Govern-
ment to hold any Tripartite Labour
Conference to ensure increasing pro-
duction?

(b) If so, when do Government pro-
pose to hold such a conference?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
A conference between representatives
of industry, labour and Government,
at which members of the Planning
Commission, were also present, was
held in New Delhi on the 17th and
18th February, 1951, when general
agreement_ was reached on certain
oints ...affecting rationalisation in

ndustry.

INDUSTRIAL LABOUR HOUSING
SCHEMES

*2888. Shri Kishorimohan Tripathi:
Will the Minister of Labour be pleased
to state how the progress made in
connection with Industrial Labour
Houslng Schemes during the year
1950-51 compares with that achieved
during 1949-50?

The Minister of Labour (8hri Jag-
Jivan Ram): During the year 1950-51 a.

project of 1,268 houses was undertaken

and almost completed for factory
workers in Bombay. 750 houses were
constructed and 184 houses were
under construction for coal-miners in
the variqus coalfields. 4,146 houses
for plantation labour have been cons-

tructed by the end of October; 19&0:

and 22,798 were expectad to

constructed. before the end of March;.

1951. During the year 18498-50, 750
houses ware constructed. for the- coal-
miners, but no: houses- ware: censtruct~

ed for the Factory workers as the-
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scheme had not then been finalised.
Information regarding the houses
constructed for Plantation Labour
during 1949-50 is not available.

st ferirdege frawY: w &
AT WA wERT & 9 e g
fo 7 o0& Y A1 WA § gt A
W ol T e wrTE
[Shri Kishorimohan Tripathi: May

I know if there are any States where
this scheme has not been introduced?]

St o T St gt 98 aga
& s €

[Shri Jagjivan Ram: Yes, there are
several of them.]

oft fesirOreiige ot w9 @
TR &)

[Shri Kishorimohan Tripathi: Which
are those States?]

ot wweier Tw ;. aw; g
MR 9T N B FT WA A

L]
[Shri Jagjivamn Ram: Almost all

the States barring Bombay, Bihar and
the Punjab.]

Shri Kamath: What portign of the
expenditure incurred over this housing
scheme was met by the employers?

Shri Jagjivan Ram: In the planta-
tion industry the whole cost was met
by the employers. The housing.
scheme envisages that 50 per cent. of
the cost will be advanced by the Cen-
tral Government at interest free loans
and 50 per cent. by the State Govern-
ments or by a sponsored employer.

¥ witfew wrw ;o fyr s

% ol g AT aroeT Tl g€ @

wH } firrd 3@ Ff F qy AT

w at arow F@ & fea fear

woaw

[Seth Govind Das: Out of the
States where this scheme has not been
introduced as yet how. many are such
troduced

as are going to have it in
this year?]

oft wraftew o ;. Wew wRer ¥ A
Tg Qv w8 wew gy g et
wfir T wd Tt fom o o,
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fad & oW 988 9% a¥ fear o
GET | IS TS AT T IqTRT 7Y
T TH |
Shri Jagjivan Ram: The scheme
haE been introduced partially in
Madhya Pradesh. It has not been
possible to incur sufficient expenditure
there; an expenditure of ten lakhs
.only could be made in the first year.

We may be in a position to render
greater help next year.]

|5 Mife o ¥@ TR & faar
W B @ W § ol W
AT TF A9 AT 1 A § 7

[Seth Govind Das: Are there any
.other States besides this one where
this scheme is intended to be intro-
.duced this year?] "

st wreitgw Tw ;. IFdR €
g¥Er A Ara™ & e gRi

[Shri Jagjivan Ram: We hope it
‘would be started in Orissa al}d
Assam as well.]

st fesrodmg Pt R
qrit F ag w O ) g d
ail ® qred S @ sfearear €
A% T T8 FW E Aé Q
Lo adl

[Shri Kishorimohan Tripathi: In the
.case of the States where it has not
been possible to start this work what
are the difficulties which have stood
in the way of their being able to
do 80?)

s wrhwer T, qe wfer
& i fy &1

(Shri Jagiivan. Bam: The main
difficulty is financial]

Shri Syamnandam Sahaya: Is it &
fact that the Central Government in
.certain cases have not been able to give
hat of the amount, required, as
indicated by the hon. Minister when
.asked for?

Shri Jagjivan Ram: It is not a fact.
“Though .lgﬂthe last tyem"s‘ budget the
provision was only of rupees one crore,

. even that money was not utilised b¥
‘the States a ‘::om it was allotteg
o A etnt States bad io be trans-
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ferred to Bombay which utilised
more. So, it cannot be said that we
did not provide half of the money
demanded by this scheme.

Shri Syamnandan Sahaya: Is it a
fact that one of the reasons why the
States were not able to utilise the
amount, was the condition that the
buildings when ready would be owned
by the Central Government?

Shri Jagjivan Ram: It was never
the intention that the buildings will
be owned by the Central Government.
The whole scheme is that the build-
ings will be owned by a Housing
Board on which the States Govern-
ments, representatives of employers
and representatives of workers will
have seats. '

SCARCITY OF SALT IN DELHI

*2889. Shri Deshbandhu Gupta: Will
the Minister of Works, Production and
Supply be pleased 10 state:

(a) whether it is a fact that salt is
selling in Delhi at several times the
usual price and the people of Delhi
are experiencing great hardship in
getting salt;

(b) if so, what steps have been
taken by Government to meet the
situation; and

(c) whether there is any proposal
under the consideration of Govern-
ment to make salt available to the
people through ration shops?

The Minister of Works, Productiom
and Supply (Shri Gadgil): (a) to (c).
There was a temg::rary shortage of
salt in Delhi during early February,
1951, due mainly to shortage of
wagons at Sambhar and export of salt
from Delhi to neighbouring areas.
However, supplies were rushed up by
special train, and the export of salt
from Delhi has been prohibited. Salt
is now being sold at the controlled
price of one anna pen seer through
the ration shops.

Shri Deshbandhu Gupty: May 1
know, Sir, how long it had the
Government to introduce this
of selling salt in the ration shops?
thihshﬂ tior y sfh:' ider signific

S questjon of wider ance,
you wlﬁ permit me to reply in detail

The system is.that through the nomi-
neeg orders m.glaced and a programme
is ven, Unfortunately, the Delhi
nominees did not keep up to the pro-
gramme and thereby created an. arti-
ficial scarcity. This fact came to the
notice of the Salt Controller on the
9th  February, 1951, It was
pointed out to

the Delhi Admg?ktru
tion that as against the quota of 1,105

made available " But ‘e scancity
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arose for two reasons: one, as I have
said, because the nominees did not
act promptly and the other the Delhi
State allowed export. However, a
special train was rushed and the
difficulty was got over. To ensure
that such a thing does not happen in
future, we requested the Delhi State
to ban export from the Delhi area.
That has been already done and the
quota for the Delhi State has been
increased by 75.000 maunds, for this
year, in other words 300 wagons
more. -

Shri Sidhva: May I know whether
the hon. Minister has got an assurance
from the Rallway Ministry that they
will give him wagons at Sambhar
from where this salt is transported
to other parts?

8hri Gadgil: In this particular ins-
tance the scarcity of wagons arose
because of the Delhi nominees not
following up their programme. If they
had followed up that programme, then
the supply would have been staggered
and there would have been no scarcity.

We are seriously thinking as to
whether we should continue the
nominee system or not.

Shri Sidhva: Is it not a fact, Sir,
that in other parts of the country
where the district nominee system
exists, they corner the salt and then
do not sell it? May I know whether
his attention has been drawn to this
and when is he going to take steps in
this matter? Has the Advisory Com-
mittee also decided that the system of
nominees should be abolished?

Shri Gadgil: That is the case in
the areas referred to by my hon.
friend and it is one of the points that
is under consideration—whether the
wholesale aspect of distribution should
not be given over to the States who
will directly indent from Government
and private factories.

Shri Chattopadhyay: Is it a fact that
in the ration shops in Delhi salt is
being sold at one anna a seer? What
is the quantity that is sold to a card
holder? For any additional require-
ments has one to go to the black:
market?

Shri Gadgil: There is no black-
market: one can have it from the
ration shops. As regards limitation
of quantity, I require notice of the
question.

PoruraTION CONTROL

*2800. Shri M. P. Mishra: Will the
Prime Minister be pleased to state:

(a) whether the Planning Commis-
sion has considered the desirability of
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controlliiig the population of the
country; and )

(b) whether they have formulated
any scheme on the subject?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) The Planning Com-
mission has been engaged in consider-
ing the population question.

(b) The subject is under considera-
tion.

Shri M. P. Mishra: Has the Plan-
ning Commission considered the
desirability of exporting population
from densely populated areas to other
areas in India or outside? -

Shri Jawaharlal Nehru: So far as
I know, the Planning Commission has
thought of population in human terms
and not as exportable commodities.

Shri M. P. Mishra: What has been
ggil %ncrease in our %opulation since

Shri Jawaharlal Nehru: The hon.
Member can wait for the census re-
sults: I do not know definitely.

Shri Deshbandhu Gupta: Is it a
fact, Sir, that in certain States mea-
sures have already been taken to
popularise family planning, but
nothing has been done in Centrally
Adminisiered Areas? Is the Govern-
ment thinking of doing something?

Shri Jawaharlal Nehru: Government
would welcome such steps being
taken by every State and Municipality
in India..

Short Notice Question and Answer

Visit oF A TEAM or OBSERVERS TO
FRENCH POSSESSIONS IN INDIA

Shri T. N. Singh: Will the Prime
Minister be pleased to state: -

(a) whether it is a fact that the
French Government have sent a team
of observers to their possessions in
India for reporting on the conditions
prevailing there;

(b) whether the Government of
India have made any agreement re-
garding this visit and if so, what are
its terms; and

(¢) whether Government will clari-
ty their attitude regarding their visit

and any consequent report made
thereon?

The Prime Minister (Shif Jawahas-
lal Nehru): (a) Yes.
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% (b) No. The French Government
Jave taken this action unilaterally as
i$hey consider it to be their sole res-
wponsibility. :

(c) The Government of India had
greed that the referendum in the
ench BNettlements in India should
‘be supervised by a team of observers,
bappoinfed by the President of the
‘International Court of Justice. The
prezent team, consisting of M. Holger
Andcerson, M. Francois Perreard and
{ Prot. Manuel Chan, has arrived in
Pondicherry at the request of the
French Government in order to see
whether the conditions prevailing
there are suitable for the holding of
a referendum. The Government of
India repeatedly represented to the
French Government that this visi.
should not take place unless the
political prisoners in the French
Settlements in India had been releas-
ed. Until this was done, it would not
be possible for the observers to ac-
complish their object properly. The
Government of India also asked that
there should be at least two Asian
observers, corresponding to the two
European. Moreover the terms of
reference to the observers should
have been settled in consultation with
the Government of India. Represen-
tations on all these points were made
but not accepted by the French Gov-
ernment. In the circumstances, the
Government of India wish to make it
clear that they do not regard them-
selves as bound to accept any findings
that may result from the visit of the
observers.

Shri T. N. Singh: May I know
whether one of the two Asian obser-
vers said to have been selected by
the International Court has not come
along with this team and, if so. what
are the reasons for his not coming?

Shri Jawaharlal Nehru: I am not
sure to whom the hon. Member Iis
referring. Perhaps he refers to the
Burmegse. Well, he could not come
bpcause he was not given enough
time to come, if I may say so. He is
at the present moment at Peking, in
China. He was ‘prepared to come.
But it takes time to come, and ade-
quate time was not allowed to him
to come.

Shri T. N. Singh: May I know
whetber any representation was made
by the Government of India regarding
the unsuitability of conditions pre-
wafling in Pondicherry with respect to
a fair and free referendum?

" Shri Jawaharlal Nehru: In the ans-
wer which I ve just read before
the House it f§.pointed out that we
have been referring to such matters.

18 P.S.
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Shri T. N. Singh: May I know
whether any representation has been
made by the Government of India in
regard to the Mahe prisoners detained
in Mahe?

Shri Jawaharlal Nehru: Yes, Sir.
I think more than one representation
was made.

S8hri T. N. Singh: And what has
been the result, Sir?

Shri Jawaharial Nehru: For the
moment I cannot say what the last
result was. But  generally speaking
our renresentations did not achieve
any result.

Shri Alagesan: What are the coun-
trles from which these observers have
been drawn?

Shri Jawaharlal Nehru: I am not
quite sure, unless I guess from the
names. Perhaps the Deputy Minister
may have some information.

The Deputy Minister of External
Aftairs (Dr. Keskar): There is one
Srviss. one Swedish and one Phillip-
pine.

Shri 8. C. Samanta: May I know
whether this party will visit Chander-
nagore also?

Shri Kamath: Is it not a fact that
ag late as November last the Prime
Minister or the Deputy Minister o?
External Affairs stated in the House
that the modalities of the referendum
were under discussion between the
Government of India and the French
Government. and are we to under-
stand from the Prime Minister’s ans-
wer today that all the modalities of
the referendum have been unilaterally
settled by the French Government?

Shri Jawaharial Nehru: No, Sir.
The question of the referendum does
not immediately arise. The question
is of somebody going there to find
out if conditions are suitable for fix-
ing a date for the referendum. That
is, this is a preliminary procedure
before the referendum.

Shrl Kamath: Is the question of the
date and the modalities stfll open?

Shri Jawaharlal Nehru: Absolutely.

WRITTEN ANSWERS TO QUESTIONS

ImPORT CONTROL ENQUIRY Commrrrer
(REPORT)
¢2867. Prof. 8. N. Mishra: Will the
Minister of Commerce and Industry
be pleased to state:
(a) whether  Government have
accepted certain recommendations of
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the Import Control Enquiry Com-
mittee which submitted its report in
October, 1850; and

(b) if =so, the recommendations
accepted and implemented so far?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)

and (b). Attention of the hon.:

Member is invited to the late Ministry
of Commerce Resolution No. I.C.EC.-
14/51 dated the 3rd January, 19851
ublished in the Gazette of India
xtraordinary of the 4th January,
1951, copnies of which are available in
the Library of the House. Para. 5(A)
of the Resolution contains the recom-
mendations of the Committee which
were accepted for implementation
from the 1st January, 1951 and these
have been given, effect to. Para. 5(B)
of the Resolution indicates the recom-
mendations which have been approved
for implementation with effect from
the 1st July, 1951. Some of the pro-
cedural changes recommended by the
Committee have been already intro-
duced while others which involve
long-term reorganisation can only be
effected when the bulk of the licens-
ing work for January-June, 1951 has
been completed. Moreover, in view
of the subsequent amalgamation of
the Ministry of Commerce and the
Mlnls_stry of Industry and Supply the
position in respect of some of the
ro;mr;mendations is being examined
afresh.

IMPORT OF Raw COTTON

*2868. Prof. S. N. Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether talks regarding the
import of raw cotton were recently
held in Delhi with the representatives
of United Kingdom and Uganda; and

(b) if so, the results thereof?

The Deputy Minister of Commerce
s;qnd Industry (Shri Karmarkar): (a)
0.

(b) Does not arise.

PLANNING CoMMIsSION (TRAVELLING
ALLOWANCES)

*2879. Prof. K. T. Shah: Will the
Prime Minister be pleased to state the
amount spent on account of travelling
allowances in India and outside India
separately by the Planning Commis-
sien for (i) the hon. Minister, or his
Deputy, if any, in the Commission:
(i) the public servants or officials of
the Commission; and (iil) members of
the non-official public travelling in
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connection with the work of the Com-
mission in the years 1950 and 18517

. The Prime Minister (Shri J_twahn-
lal Nehru): Total expenditure incurred
on travelling allowance during the
years 1950 and 1951 (upto the end of
Felbruary, 1951) is Rs. 45,491/- as shown
below : —

In India
For the Prime Minister Nil
F%r Depg%%/ Chairman—
our—: -
Transfer—962/- 3572/-/-.
For Staff. 130404/-/-.
For non-officials. 11515/-/-.
Total:— 45491/-/-.

Outside India

Minor expenditure (roughly about
£125/-) incurred in connection with
the study by an officer of the Plan-
ning Commission of planning techni-
ques in certain European countries.

Book VALUES OF STORES

*2880. Prof. K. T. Shah: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) the total value, as recorded in
the Ministry’s books, (1) of the various
kinds of stores, installations and equip-
ment maintained in the Ministry (as
then constituted), as on the 31st De-
cember. 1950; (i:) of the live-stcck for
carriage of goods or personnel or ve-
hicles for that purpose. as on the 31st
December. 1950; and (ili) of the total
Capital Cost of the Buildings, factories
and other structures as well as for
plant and machinery, tools and imple-
ments, fixtures and furnitures and
stock of materials maintained by the
Ministry as on the 31st December, 1950;
and

(b) the provision made for the pro-
per maintenance of the Stores, Instal-
lations, plant machinery, and Equip-
ment, as well as for the proper hous-
ing and carc of the animals, or wehicles
maintained by the Ministry, as on the
31st December, 19507

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and
(b). The time and expense involved
in the collection of the information
will not be commensurate with the
resuit,

CONTRACTS

«2881. Prof. K. T. Shah: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) how many diffesent forms of
contracts have been use
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Ministry since 15th August, 1947 (i) for
carrying out constructional work; (ii)
for supply of stores and provisions;
(iif) for operating canteens; and (iv)
for contract appointments;

(b) how many contracts involving
a sum of Rs. 5 lakhs or more have had
to be (i) cancelled or rescinded be-
cause of disputes with contractors, or
for other reasons; (ii) revised in ma-

terial particulars during the currency -

of the contract, by mutual consent, for
or against Government; (iii) disputed,
and referred to arbitration; (iv) disput-
ed and taken to court for sdjudica-
tion or appeal from 15th August, 1947,

to 31st March, 1950, and

(c) whether any attempts have been
made to co-ordinate the terms and con-
ditions of such contracts in the sever-
al departments or branches of the
Ministry?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) (i) 6
(i) 19 (i) Nil. (iv) 4.

(b) The information is not readily
available and the time and expense
involved in collecting it will not be
commensurate with the result.

(c) It is not possible to devise one
standard form for all contracts. To
the exteni that there is similarity in
circumstances and conditions, ' the
contracts also follow the same pattern.

CEYLON NATIONALS

*2891. Shri Sanjivayya: (a) Will the
Prime Minister be pleased to state the
number of Ceylon Nationals in India?

(b) Are they entitled to acquire
property in India?

The Deputy Minister of External
Afairs (Dr. Keskar): (a)y No figures
are available.

(b) Yes.

ZINC Ou1LORIDE (IMPORT)

%2892, Shri S. C. Samania: Will the
Minister of Commerce and Industry
be pleased to state:

(@) how much Zin¢ Chloride was
imported in the years 1949 and 1850;

(b) in which industries this chemi-
cal is largely used,

(c) the number of indigenous firms
that oroduce this chemical; and

(d) the amount produced in India
in 1949 and 1950?

- ‘The Minister of Commerce and
Sadustry (Shri Mahtab):

() 104840 .i,.ccocvnvnnniannnn 832 tons.

1049-50 ........conieneee ....552 tons
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(b) (1) Textile Industry
(2) Manufacture of dry
battaries
(3) As an igredient of solder-
ing fluxes.
(c) Two.
(d) 1949..
19 "

SULPHUR

*2893. Shri Alexander: (a) Will the
Minister of Commerce and Industry
be pleased to state whether sulphur is
a controlled commodity and if so,
what is the nature of the control?

(b) What is the indigenous produc-
tion of India in sulphur and what is
our requirement?

(c) What are the countries
which it is imported, if any?

(d) Is it a fact that there is a great
dearth of sulphur now in India and
that if immediate imports are not
made, some industries especially Fer-
(t;lisero Industry will have to be closed

own?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
possession, disposal and sale of sul-
phur is at present controlled under
the Supply and Prices of Goods Act,
1950 (LXX of 1950).

(b) The country’s minimum re-
quirement of sulphur for essential
purposes is estimated at 60.000 tons a

from

year. The entire amount has to be
imported. there being no indigenous
production.

(c) Mainly the U.S.A, and Italy.

(d) Government are aware of the
shortage of supplies of sulphur in the
country and have been able to secure
an allocation of 8.000 tons of sulphur
from U.S.A. for the first quarter of
1951. This will be distributed to the
essential consumers including Ferti-
liser factories, as soon as it |is
received.

AGRICULTURAL IMPLEMENTS

*2891. Shri Ramaswamy Naidu: Wil
the Minister of Commerce and Indust-
ry be pleased to state:

(a) whether agricultural implements
are allowed to be imported into India;

(b) if so, what is the value of such
items; and

(c) what hel Government are
giving to the indigenous manufacturers
of these Implements?

The Minister of Commerce
Industry (Shri Mahtab): (a) Yes.

(b) On an average about Rs.
30,00,000/- per annum.
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(c) Assistance in importing plant
and machinery from abroad. and in
securing raw materials, transport, etc.

MANUFACTURE OF AGRICULTURAL
PuMp-SETS

*2895. Shri. Ramaswamy Naidu: Will
the Minister of Commerce and Indus-
try be pleased to state:

(3) what is the number of compa-
nies and institutions, that are manu-
focturing agricultural pump-sets cou-
pled with electric motors;

(b) what is the number of com-
panies that manufacture oil engines
for pump-sets; and

(c) how many of the oil engine
manufacturing companies are com-
pletely Indian-owned and how many
of them have got foreign interests?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Four.

(b) Five.

(c) There are completely Indian-
owned and two have foreign interest.

EMPLOYEES STATE INSURANCE
CORPORATION

*2896. Shri Balmiki: (a) Will the
Minister of Labour be pleased to state
how much amount has been spent on
the salaries of (i) Officers, (ii) Minis-
terial establishment, and (iii) Class IV
establishment of the Directorate Gene-
ral of the Employees State Insurance
Corporation?

(b) What is the expenditure on the
travelling allowances of these Classes
of Officers?

The Minister of Labour (Shri Jag-
fivan Ram): (a) and (b). The
amount spent upto the 28th February,
1951 is as follows:

Categoriea | On Salariea On
of inoluding Travelling
Offinecs allowances allowanoes
1 2 A

Re. - Rs

Officers 4,861,289 3 03248513 0

Ministerial en-
-tablishment. 3,94,789 6 0 2,837 &§ 0

Class TV estab-
lishment. 80,929 12 0 296 10 O

Total 9,26.978 5 0 35,319 12 0
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BoNus AND PROVIDENT FUND
SCHEMES

%2897. Shri Balmikl: Will the
Minister of Labour be pleased to state:

(a) whether there is any proposal to
extend the bonus and Provident Fund
Schemes for coal-miners to other in-
dustries like jute, cotton textiles, iron
and steel, etc.; and

(b) what beneflts have been derived
by ftheﬂ coal miners by these Schemes
so far?

The Minister of Labour (Shri Jag-
Jivan Ram): (a) The proposal of
introducing a Provident Fund Scheme
on the lines of the Coal Mines Provi-
dent Fund Scheme for industrial em-
ployees other than coal miners is
under consideration. ‘There is at
present no proposal of extending the
Coal Mines Bonus Scheme to other
categories of industrial labour.

(b) The introduction of the Coal
Mines Bonus Scheme has minimised
the number of illegal strikes and re-
duced absenteeism among colliery
employees. From the information
available, it appears that since the
introduction of the scheme in 1947 to
the end of September, 1950, a sum of
Rs. 1.53,79.631 has been paid to the
colliery employees as bonus.: This
quarterly bonus is mainly utilised by
the employees on the everyday neces-
sities of life, to meet such intermittent
liabilities as marriages. ‘deaths. etc.
and so save them from borrowing
from the money lender at exorbitant
interest rates. The Provident Fund
Scheme is bringing rmuch needed
monetary help to the colliery emvlo-
yees when they retire or to their
?iem;gdents in the event nf their early

eath.

DELHI AND AJMER MERWARA RENT
CoNTROL AcCT

*2898. Shri Deshbandht Gupta: Will
the Minister of Works, Production and
Supply be pleased to state:

(a) the number of cases instituted in
Delhi under the Delhi and Ajmer Mer-
wara Rent Control Act (Act No. XIX
of 1947) since the enforcement of the
said Act upto 28th February, 1951;

(b) how many of these cases are
pending;

(¢) the number of cases, (i) decided
within 1st year by the first court; (ii
decided in two years: and (iii) decid
in three years or more;

(d) the number of cases, in which
(i) orders for eviction of tenants were
passed; and (if) in which these orders
were carried out;
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(e) the number of cases, (i) which
were instituted before the Rent Con-
troller for fixation of rent during the
period under Section 7(a) of the Act;
and (ii) the number of cases which
are still pending;

(f) the number of cases in which
appeals were filed against the orders
of the Rent Controller by (i) private
persons; and (ii) by Government; and

(g) the number of cases in which
-decisions of the Rent Controller were
reversed?

The Minister of Works. Production
-and Supply (Shri Gadgil): (a) to (g).
1 place on the Table of the House, a
.statement giving the flgures asked
:gr] [See f;xppendix XX, annexure No.

ASSISTANCE TO COLLIERIES

*2899. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Works,
Production and Supply be pleased to
state what collieries are proposed to
.be given assistance in the year 1930-
-§1 for stowing and safety under Ceal
Mines Safety (Stowing) Act?

(b) What is the amount of assistance
80 far granted to each colliery?

(c) Is the work of stowing and
wafety done by Government depart-
wents and if not, what agency under-
takes this work?

(d) What are the considerations
under which such assistance is sanc-
tioned?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and
(b). A statement showing the names
of the collieries to which assistance
was proposed to be given during
1950-51 for (i) Voluntary stowing (ii)
Compulsory stowing and (iil) Protec-
tive Works. and the amounts actual-
ly paid upto the 20th March. 1951, as
assistance to each of the collieries, is
placed on the Table of the House.
[See Appendix XX, annexure No.

43.1

(¢) The Protective Works and the
Voluntary and Compulsory stowing
operations are generally carried out
by the collieries concerned and are
inspected and supervised by the
Board's Officers. In some cases the
Protective Works are carried out by
::Ie Board under its direct supervi-

on.

(d) Assistance is given for stowing
and other measures undertaken to
prevent crush of pillars. premature
collapse of any part of workings,
spread of fire and in-rush of water
‘imto the Coal Mines from rivers or
dykes on the surface,
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PETROLEUM REFINERY

*2900. Shri Sidhva: (a) Will the
Minister of Works, Production and
Supply be pleased to state whether it
is proposed to instal a petroleum refi-
nery in India?

(b) If so, at what place and at what
cost?

(c) What is the likely production
from this refinery? .

The Minister of Works, Production
and Sapply (Shri Gadgil): (a) to (c).
The matier is under consideration.

TECHNICAL TRAINING CENTRES

*2901. Shri Chandrika Ram: (a)
Will the Minister of Labour be pleas-
ed to state whether Governmment pro-
pose to increase the number of Voca-
tional .and Technical Training Cen-
tres under the Ministry?

(b) If so, how many new Centres
will be opened in the year 1951-52?

The Minister of Labour (Shri Jag-
jivan Ram): (a) No, Sir.

(b) Does not arise.
BUILDINGS REQUISITIONED IN DeLhx

#2902. Shri Chandrika Ram: (a)
Will the Minister of Weorks, Produe-
tion and Supply be pleased to state
how many buildings (Private) requisi-
tioned in Delhi are in the occupation
of Government?

(b) What is the rent that has to be
paid yearly?

(c) Do Government propose to re-
lease some of them in the near future?

The Minister of Works. Production
and Supply (Shri Gadgil): (a) 433.

(b) Rs. 7,38,627-15-0.

(c) The policy of progressive de-
requisitioning of requistioned pre-
mises was announced in the press
communique dated the 24th January,
1951. which 1is being followed by
Government. .

EcoNoMic APVISER, INDIAN MILITARY
MissioN, HAMBURG

*2903. Shri Chandrika Ram: (a)
Will the Minister of Commerce aad
Industry be pleased to state what are
the precise functions and duties of the
Economic Adviser to the Indian Mili-
tary Mission at Hamburg?

(b) Do Government propose to set
up an office of a Trade Commissioner
there?

The Deptity Minister of Commerce
and (Shri Karmarkar): (a)
A statement giving the requisite infor-
mation is laid on the Table of the
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House. [See Appendix XX, annexure
No. 44.]

(b) Does not arise., since the Eco-
nomic Adviser is a full-fledged trade
ggli'esentatlve of the Government of

a.

TIMARPUR QUARTERS

*2904. Sbri B. K. Das: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) the number of new quarters
built in Timarpur according to differ-
ent types:

(b) the total cost incurred in build-
ing these quarters;

(c) the cost of repair, if any, since
their construction; and

(d) the number of quarters under
each type so far allotted?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) (i)
Peons’ Quarters: 72. (i) Work-
charged staff (C.P.W.D.) Quarters: 986.
(iii) Clerks’' Quarters: 344.

(b) The accounts for all the three
works have not yet been closed and
accordingly, the figure of total cost
incurred on these quarters is not
available. The total estimated cost
and the total expenditure incurred
upto the end of February, 1951 are.
Rs. 32,43,385/- and Rs. 24,20,563-1-3
respectively.

(c) A sum of Rs. 33-2-0 has been
spent_on repairs upto February, 1981, |
on the clerks’ quarters.

(d) All these quarters have been
allotted with the exception of one
quarter which is being used by the
Central Public Works Department as
Enquiry Office.

TROOPS IN FRENCH INDIAN
SETTLEMENTS

*2905. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whether the French Government
keep India informed from time to
time of the number of troops, and the
quantity of arms and ammunition
which France is allowed under the
Treaty of 1814, to keep in the French
Indian settlements for the mainten-
ance of internal order; and

(b) if not, what action Government
propose to take in the matter?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) No. But
the Treaty of 1814 provides that the
French will place in these establish-
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ments troops only sufficient for police
requirements,

(b) Does not arise.

GOENKA COMMITTEE ON PRINTING

*2906. Shri Ramaswamy Naidu: (a)
Will the Minister of Works, Produc-
tion and Supply be pleased to state:
whether the Goenka Committee on:
Government Printing has submitted its
report?

(b) What are the main recommenda~
tions of the Committee?

(¢) Has the report been published?

(d) What action have Government
taken upon the report?

The Minister of Works, Production.
and Supply (Shri Gadgil): (a) The
report of the Expert Committee has
been received by the Ministry in draft.
form and has not yet been finalised by
the Chairman.

(b) The main recommendations of
the Committee relate to replacement.
of the worn-out machines in the
Presses, expansion of the existing
presses and establishment of rertain
new ones, setting up of a printing
school, appointment of techbnical men
in the key posts and apopintment cf a
technical Adviser.

(¢) No.

(d) Pending submission of the
finalised report, the recommendations
of the Committee are being examined
and necessary action is being taken
wherever possible.

PRICE oF PAPER

*2907. Shri S. C. Samanta: (a) Wilb
the Minister of Commerce and Industry
be pleased to state whether it is a fact
that the Indian Paper Makers Associa-
tion and the Indian Paper Mills Asso-
ciation in a joint meeting on the 7th
March, 1951 increased the price of
i)aper and board including white print~-
ng paper by 6 pies per 1b.?

(b) If so, were the Government of
Inciiia, consulted before enhancement of
price?

(c) What are the causes of enhance-
ment?

The Minister of Commerce and'
Industry (Shri Mahtab): (a) Gov-
ernment have received reports that
the prices of Indian paper and paper
boards have recently been increased
by 6 pies per lb.

(b) No, Sir.

(¢) Government are not aware of
the exact reasons which prompted the-
Associations to increase the price by
6 pies per Ib.
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CoaL Mines

*2908. Shri Kshudiram Mahata: Will
tl::uMinlster of Labour be pleased to
s

(a) the names of Coal Mines which
have stopped working during the last
‘three months;

(b) the number of labourers in-
wvolved;

(¢) whether any arrangement was
anade for their absorption in other ceal
anines; and

(d) if so. what and how many of
them have been employed till now

The Minister of Labour (Shri Jag-
Jivan Ram): (a) (1) Standard Collie-
ry of Messrs Bird and Company;
4{2) Kuju Colliery.

(b) 1656 and 150 respectively.
(c) Yes.

(d) About 525 workers were offer-
«d employment in other coal mines
but only two accepted alternative
<employment.

PROPAGANDA ON KASHMIR ISSUE

*2909. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that. follow-
ing the Cease Fire Agreement or l1st
January, 1949, India and Pakistan
agreed to suspend all propaganda
abroad on the Kashmir issue;

(b) if so. whether it is a fact that. in
pursuance of that agreement, India
drastically revised certain fillms on
Kashmir already produced;

(c) whether the attention of Govern-
‘ment has been drawn to the London
«County Council decision to exhibit the
«documentary fillm “Kashmir Cgnflict”
which represents the Pakistan slant on
‘the subject; and

(d) if so, what steps have been
taken, or are being taken, by Govern-
aent to counter such hostile propa-
ganda abroad, on Kashmir?

The Prime Minister (Shri Jawahar-
1al Nehrau): (a) and (b). No such
assurance was given, but it was
agreed that nothing should be done
which might worsen the situation.

(c) Yes.

(d) The normal methods of placing
e Government of India's viewpoint
and of correcting wrong and tenden-
tious statements have been employed.
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DIS-ENPRANCHISEMENT OF INDIANS IN
CEYLON

*2910. Bhrl Alagesan: Will the
Prime Minister be pleased to state:

(a) whether the attention of Govern-
ment has becn drawn to the editorial
of the Hindu dated the 14th March,
1951, wherein it is stated that 18,000
Indians resident in Ceylon in the cons-
tituency of Balangoda alone, who were
entitled to vote on the last occasi
have now been dis-enfranchised an
they will not be able to vote in the bye-
eleé:tion that is to be held there shortly;
an

(b) it so, what Government propose
to do in the matter of bringing their
names and the names of others simi-
larly placed on the electoral register?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) The hon. Member's attention is
drawn to the reply given by me on
the 15th March, 1951 to part (d) of
Starred Question No. 2242 asked by
shrti Rathnaswamy on the same sub-
ject.

HARLIANS VISITING PAKISTAN

*2911. Shrl Sanjivayya: Will the
Prime Minister be pleased to state:

(a) whether Harijans who visit
Pakistan and fail to return within the
stipulated time or period, are being
detained there; and

(b) if so, what steps Government
propose to take in this matter?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
Information asked for is being col
lectedy and will be placed on the Table
of the House as soon as it is received.

Rice rRoM INDO-CHINA

{ Shri Nadimuthu Pillai:
*2912. { Shri Bharatr:
| Shri R. Subramanian:

(a) Will the Prime Minister be
pleased to state whether it is a fact
that the Indian Consul at Saigon
visited Delhi recently?

(b) If so, did he give any concrete
proposal about rice from Indo-China?

(c) What was the mnature of his
proposal?

The Deputy Minister of External
Affajirs (Dr, Keskar): (a) Yes. He
rame on a short holiday.

(b) and (c). No, Sir. On return
to Saigon. be will send his proposals
cn the prospects of purchasing Viet
Nam rice and the best mechanism for
its purchase and payment.
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BxOPAL STRAW PRODUCTS FACTORY

«2913. Thakur Lal Singh: (2)_ Will
thg Minister of Commerce and Indus-
try be pleased to state since when
the Straw Products Factory was estab-
fished in Bhopal City?

How many of the share-holders
of(bghls factory are Bhopal State-
employees and how many o them are
non-State employees?
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(c) What are various chemicals used
for the preparation of the solution
used in the manufacture of strawboard
in this factory?

(d) Is it a fact that, after this
watery solution passes out of the fac-
tory into the nullah outside, it _makes
the water of the nullah and again that
of the river, for miles together, useless
and injurious to health?

(e) Have compluints been made, at
any time, to the Bhopal Government
by the people living alongside the:
nullah carrying this polluted water and
alongside the river about the harm
caused by this water?

(f) What steps are being taken by
the Bhopal Government with a view to-
redress that grievance?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) to (f).
Information is being collected and
will be laid on the Table of the
House.

YARN SHORTAGE IN BomBay °

183. Shri Sidhva: (a) Will the
Minister of Commerce and Industry be-
pleased to state whether it is a fact
that the Bombay Handloom Industry
has sent a representation to the Gov-
ernment of India stating that they are
short of yarn?

(b) How many people are engaged
in the Handloom Industry in Bombay
State and how many looms exist?

(c) Has yarn been supplied to meet
this demand?

(d) How much yarn has been

supplied during the year 1950?

The Deputy Minister of Commerce:
a‘\{nd Industry (Shri Karmarkar): (a),
es.

(b) There are about 1,61,255 Hand-
looms in the Bombay State and it is
estimated that about 4,83,768 persons
are engaged in the Handloom Indus-
try in the State.

(c) For purposes of distribution of
yarn Bombay State is linked to the
textile mills in that State. The Tex~
tile Commissioner allots a quota
every month to such State depending
upon the available, supplies of yarn.
The internal distribution of yarn Iis
the responsibility of the State Gov--
ernment.

(d) 78,726 bales of yarn of 400 lbs.
each were supplied to the Bombay
State during 1950, Tt is estimated
that about 80 per cent of this quan-
tity was supplied to Handloomy
Industry.
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Columns

0347—-6410

0348—6411
6348—06411
6411—70
641170
6411—70

6472—75

64756

64756—6566
6478— 65638
6484—6537
68484—6537
6484—6537
8484—60638
6484—6538

. 64846538
. 64846538

6485—6538

. 6486—6538

6485—6538
6485—6538
6485—6538
6478—6538
6484—6537
6478—6638
6479—6639
6479—6539
6479—6539

6479—653)
6479—6539
6480—6539
6480—65640
68480—6540
6480—6540
6480—6540
6481—0540
6481—6540
6484—6537

6481—6541
6481—6541
64810541



Tuespay, 10TH APRIL, 1951— Contd.

™)

General Budget—List of Demands—Conid.

Demand No. 30—Extraordinary Payments .
Demand No. 97—Capital Outlay on the India Sdouﬂty Prees -

Demand No. 98—Capital Outlay on Industrial Development

Demand No. 99—Capital Outlay on Currency
Demand No. 100—Capital Outlay on Mints .

Demand No. 101—Commuted Value of Pensions
Demand No. 102—Payments to Retrenched Personnel
Demand No. 103—Capital Outlay on Schemes of Government Tradmg

Demand No. 104—Capital Outlay on Development.

Demand No. 105—Loans and Advances by the Central Government .
Demand No. 62.— Ministry of Law

Domand No. 63— Administration of Justice .
Demand No. 69— Department of Parliamentary Affairs .

Demand No. 92— Parliament

WEDNESDAY, 117H APRIL, 1951—

Business of the House
Appropriation (No. 2) Bnll——Introduood

.

.

.

.

.

.

.

.

.

Columns

6482—8541
6482—6541
64826541
6482—6542
6482—6542
6483—6543
6483—6542
6483—6542
6483—6543
6483—6543
6553— 54

6563— 85

8553— 55

6553— 55

6566—39
6559

Finance Bill—Discussion on Motion to refer to Select Comm:tbeo-—-Not conoluded 6600—-6655

THURSDAY, 12TH APRIL, 1951 —

Motion for Adjournment—

Discontent among Bank Employees
Laying of Adaptation Order on the Table -
Enhancement of Postal Rates
Suspension of 8ub-rule (2) of Rule 22 of Rulou of Prooedure
Parliament Library Bill—Introduced

Insurance (Amendment) Bill—Introduced
Rehabilitation Finance Administration (Amendment) Bnll—Introduoed
Indian Ponal Code and the Code of Criminal Procedure (Amendment) Bill—

Introduced.

All India Bar Councils Blll——Introduoed

Muslim Wakfs Bill—Introduced

Dowry Bill—Intrcduced

.

.

Essential SBupplies (Temporary Powers) Amondment Bdl—Introduoed

Coffee Market Expansion (Amendment) Bill—Introduced
Dowry Restraint Bill (by Shreémats Jayashrs)—Introduced

Dowry Restraint Bill (by Shréimats Uma Nehru) —Introduced
Sea Customs (Amendment) Bill—Introduced

Food and Drugs Bill—Introduoed

Muslim Kazis Bill—Introduced
Prohibition of Manufacture and Import of Hydrogcmwd Vegetable Oils

Bill—Postponed .

Useful Cattle Preservation Bill—Postponed

Training and Employment Bill—Motion to refer to Select Oommittee-—Not

conoluded

(]

.

.

.

.

.

.

6656—59
6659—62
6662—64
6664—66
6666

6666—67
6667

6667
6667—68
6668
6668
6668
6669
6669
6669
6669—70
6670
6670

6670--80
6680—85

0635—4733



(vi)

8ATURDAY, 14TH APRIL, 1951 —

Death of 8hri Rasoolkhan Pathan . . . . .
Statement by the Prime Minister re Ruler of Burodn . . . .
Papers laid on the Table—

Provisional totals of 1951 Census . . . . .

Notification under section 4A of the Indian Tariff Aot, 1984 '

Air Transport Inquiry Committee Report . . . .
Rajghat Sumadhi Bill—Introduced . . . .
Indian Tariff (S8econd Amendment) Bdl—Introduoed . .
Finanoce Bill—Referred to Seleot Committee . . . .

‘MoNDAY, 16TH APRIL, 1961 —

Statement by Prime Minister re Bihar Food Situation
Appropriation (No. 2) Bill—Passed . . . .

Motion re Report of Air Transport Inqmry Commnteo—Dmouunon on Motnon

—Concluded .

TUESDAY, 17TH APRIL, 1951 —

Visva-Bharati Bill—Introduced . . .
Minimum Wages (Amendment) Bnll—-Passed as a.mended . . .

Ooal Mines Safety (Stowing) Amendment Bnll—-D isoussion on Motlon to con.
sider —Not concluded .

WEeEDNESDAY, 18TH APRIL, 1951—
Coal Mines Bafety (Stowing) Amendment Bill—Passed, as amended
Inland Steam-Vessels (Amendment) Bill—Passed, as amended
Representation of the People (Amendment) Bill—Disoussion on Motion
oconsider—Not concluded

THURSDAY, 19TH APRIL, 195]1—

Employment of Children (Amendment) Bill—Introduced
Notaries Bill—Introduced . . . . . . .

Business of the House—
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Papers laid on the Table—
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ANTI-INDIAN ARTICLES IN BRITISE
PAPERS

184, Shri Sidhva: Wil the Prime
Mimister be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to continuous
false and malicious articles in British
papers against India on the question of
alleged conspiracy by certain military
officials of Pakistan to overthrow
Pakistan Government; and

(b) it so, whether our High Commis-
sioner in London has contradicted sueb
false statements?

The Deputy Minister of External
Affairs (Dr. Kesknr) (a) and (b).
The hon. Member Is presumably
reterring tu the speculation in the
British Press about the motives be-
nind the alleged conspiracy by some
military officers of Pakistan. Some
responsible newspapers in Great
Britain considered that the conspira-
¢y was an index of impatience and
dissatisfaction which the delay in the
solution of the Kashmir problem had
produced in Pakistan. Unfortunately
sections of the British press have
repeatedly expressed opinions in re-
gard to Kashmir which appear to us
to be wmisconceived and at variance
with many of the admitted facts of
the case.

[ might add that it has been off\-
cially stated in Pakistan that India
has had ncthing to do directly or
indirectly with the alleged conspira-
cy of military officers in Pakistan.

Members of Parliament will appre-
ciate that the United Kingdom has
the tradition of a free press. The
alicy of our Government is well

own and has been clearly stated in
this House and elsewhere. In the
circumstances we do not think any
useful purpose will be served by our
High Commissioner issuing any
statement in regard to certain specu-
lations in the British Press.

18 P8.
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TRADE WITH U. K.

183. Shri Sidhva: (a) Will the Mlnh-
ter of Commerce and
g:eased to state the total value of tudo
tween India and the U. K. during
1938, 1939, 1947 and 19501

(b) What {s the total value of
British investments in India now as
compared with that in 1946 and 1939?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A state-
gent is placed on the Table of the

ouse.

(b) According to the Census of
India's Foreign Liabilities and Assets
on the 30th June, 1948 recently made
by the Reserve Bank of India total
Eritish investments in India in 1048
gmountcd to Rs. 642 crores. Exact
comparison with the British invest-
ments in India in 1939 and 1946 is not
possible as no figures for these years
corresponding in scope and extent
with the Reserve Bank's Census are
available. Bank of England's esti-
mates of U.K.'s Overseas Investments,
however, show British investments in
India in 1939 as Rs. 505 crores and
in 1946 as Rs. 103 crores.

STATEMENT
T'Ae total value of trade between Indéa and

U. K. during 1938, 1939, 1947 and
1960.

(Value In lakhs of rupees)

1938 1030 1047 1960

Exports and
Re exports 085,14 068,70 1,01,61 1,99,21

Importe 48,13 40,01 1,14.47 1,17,
Total trade 103,26 09,31 2,10,08 3,30,61
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PARLIAMENT OF INDIA
Friday, 6th April, 1851

——

.
The House met at a Quarter to
Eleven of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-51 AM,
BUSINESS OF THE HOUSE

Kamath (Madhya Pradesh): Sir,
hefso':-:I we proceed with the Demands
for Grants, may I make a submisé
sion? Yesterday you were vlease
to rule that the failure of Govern-
ment to lay on the table of the House
the Report. or the findings and con-
clusions of the Ganganath Committee
of inquiry into the import of sugar
last year was contrary to the canons
of parliamentary etiquette. I fnd
that no action in implerrgentation or
in pursuance of your ruling has 8o
tar been taken by the Ministry, and
I submit that the Minister or -the
Ministry has disregarded your direct-
jve given yesterday. and it is a
question for the House to seriously
consider whether there has not been
committed contempt of the House.

Mr. Deputy-Speaker: The terms of
my ruling yesterday were quite clear.
- A question of breach of privilege of
the House was raised by the hon.
Member. I said that there was no
hreach of privilege inasmuch as the
Committee was not appointed by the

ouse and it was not directed to
make a recommendation or a report to
the House. Thus there is no breach
of privilege. 1 said incidentally
that when in pursuance ‘of some
desire on the part of Members here
an assurance in general terms was

57 PSD.
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given by the Prime Minister that all
those matters would be.looked into—
and this was one of the matters—
while the House is sitting we ordinari-
lv expect, and it is a matter of

* etiquette, that the Report should first

he intimated to the House. That

was all my ruling.

Shri Kamath: But it has not been
laid on the Table so far.

The Minister of Food and Agriculture
(Shri K. M. Munshi): Sir, I bow to
your ruling, and hereafter in a case
where a matter has been referred to in

‘the House this will be horne in mind.

There was no question of keeping the
House in ignorance of the Report. -But
as you will remember. Sir, and as you
rightly held. the hon. the Prime
Minister gave an assurance that not
only this matter but any other
matter which might be brought to his
notice, he would have it enquired. On
that assurance I appointad a Com-.
mittee of Enquiry. It was purely an
executive act. as you rightly held. and
the Cabinet took the view that being
an executive matter they were per
fectly justifled in putting it before the
public in the form they did. Theras
is no question of disrespect to the
House or of breach of privilege or of
any disregard of the wishes of any
Member of the House. I am quite
willing to lay it on the table of the
House.

Shri Kamath: Today?

Mr. Deputy-Speaker:
possible.

Shri K. M. Munshi: Today. Imme-
diately you return from lunch you wiR
get it here.

Sardar B. 8. Man (Punjab): Sir, 1
have to make a submission. We hava
already discussed the food situation a
day earlifer. Now we are having two
In view of the time available
if you could raise the time-limit for
speeches from ten minutes to fifteem,
that will be helpful,

As soon as
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Mr. Deputy-Speaker: I have already
got twentythree names before me and
there are in the waiting list another
twentyflve. So I intend reducing the
time-limit from ten minutes to eight.

Hon. Members: No, no.

Shri Kamath: May I remind you,
Sir, that the Army Demand—one of the
big Demands of the Defence Ministry
has been held over. As far as the
schedule shows, the guillotine will be
applied on Tuesday, the 10th, at five
a'clock. Therefore we would like to
know when that Demand will be
brought up before the House again.

Mr. Deputy«Speaker: The hon. the
Leader of the House will make a
statement about it later on, though
not now, after considering it.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal

Nehru): Sir, it will be brought up on .

the 10th, in any case.

Mr. Deputy-Speaker: Some day be-
fore the 10th.

ELECTIONS TO COMMITTEES

STANDING FINANCE COMMITTEE FOR
RAILWAYS AND STANDING COMMITTER
FOR RoADS

Mr. Deputy-Speaker: I have to In-
form the House that upto the time
fixed for receiving nominations for the
Standing Finance Committee for Rall-
ways and the Standing Committee for
Roads. eleven nominations in the case
of the firsf and 15 nominations in the
case of the second were received. As
the number of candidates is equal to
the nimber of vacancies in each of
these Committees. I declare the follow-
ing Members to be duly elected:

I.-Standing Finance Committee for
Railwaus.—1, Shri B. B. Varma, 2.
Srijut Rohini Kumar Chaudhuri. 3.
Shri Naziruddin Ahmad, 4. Shri Gokul-
bhai Daulatram Bhatt, 3. Shri Jagan-
nath Mas. 6. Shri Khandubhai K.
Desai, 7. Shri Satish Chandra, 8.
Shri O. V. Alagesan. §. Shri S.
Nijalingappa, 10. Shri S. K. Ahmad
Meeran and 11. Pandit T.akshmi Kanta
Maitra.

IT. Standing Committee for Roads.—
1. Shvi S. R. Naidu. 2. Shri Ari
Bahadur (Gurung, 3. Thakur Krishna
Sineh 4. shri V. Kodandarama Reddy,
5. Shri J. N. Hazarika. €. Shri Ram
Sahal Tewari, 7. Shri V. Ramalah.
8 Dr. Y. S. Parmar, 9. Shri P.
Kunhiraman, 10. Shri Theble Oraon,
11. Shri V. J. Gupta, 12. Shri Chandri-
ka Ram, 13. Shri Radhelal Vyas, 14.
Shri Arigay Ramaswamy and 15. Shn
Beni Singh. .
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GENERAL BUDGET—LIST OF
DEMANDS.—contd.

SECOND STAGE

DeEMAND No. 40—MINISTRY OF Foop
AND AGRICULTURE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 40,29.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March. 1952, in
respect of ‘Ministry of Food and
Agriculture'.”

Demanp No. 41—FOREST

Mr. Deputy-Speaker: Motion is:

. “That a sum not exceeding
Rs. 22,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in ‘course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Forest’.” '

DeMAND NoO. 42—SURVEY OrF INDIA

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 53.56.000 be granted to the
President to comvplete the sum
necessary to defray the charges
which will come 1in course of
pavment dvring the year ending
the 31st day of March. 1952, in
reSpect of ‘Survey of india'.”

DEMAND No. 43—BOTANICAL SURVEY

Mr. Deputy-Speaker: Motion 1is:

“That a sum not exceeding
Rs. 72,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st dav of March., 1952. in
respect of ‘Botanical Survey'.”

DEMAND NoO. 44—Z0OLOGICAL SURVEY
Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding
Rs. 2.62,000 be granted to the
President to complete the sum
necessary to defrav the charges
which will come in course of
nayment during the year ending
the 31st dav of March, 1952. in "
respect of ‘Zoological Survey’.”

DeMAND No. 45—AGRICULTURE

Mr. Deputy-Speaker: Motion 1is:

“That a sum not exceeding
Rs. 1,35,59.000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1952, in
respect of ‘Agriculture’.”

DeMAND No. 46—CiviL VETERINARY

SERVICES

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding
Rs. 21,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which wué ciomethm coursed'o;
ayment during e, year endin
tr.,hg!?ilst day of March, 1952, in
respect of ‘Civil Veterinary Servi-
ces'.”

DeMAND No. 47—INDIAN DAIRY
DEPARTMENT

Mr. Deputy-Speaker: Motion is:

“Thet a sum not exceeding
Rs. 5,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Indian Dairy Depart-
ment’.” -

DeEMAND No. 106—CAPITAL OUTLAY
oN FORESTS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 21,54,000 be granted to the
President to complete the .sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Capital Outlay on
Forests'”

As already pointed out to the House
there are as many as 50 Members
desirous of participating in the discus-
sions. would, therefore, like hon.
Members to limit their speeches to ten
minutes each.

Hon. Memben:‘ Fifteen minutes.

Shri Bharati (Madras): Fifteen
minutes is absolutely essential.

Shri J, R. Kapoor (Uttar Pradesh):
We have two days.

Shri Sidhva (Madhya Pradesh): It is
not possible to,deal with the subject
in ten minutes. " "

The Minister of Food and Agriculture
(Shri K. M. Munshi): I suggest
should be given five minutes for every
- speaker.
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Shri Hussain Imam (Bihar): Such of
those Members who participated in the
food discussion day hefore yesterday
should be excluded from today’'s dis-
cussion.,

Mr. Deputy-Speaker: I shall ring
the bell in time with respect to every
one of the speakers. May I also
suggest for the consideration of the
House one thing more? I have receiv-
ed notice of a number of questions
relating to the Food and Agriculture
Ministry. Those hon. Members, ing-
tead of tabling these questions and
waiting for an answer later, may send

these questions to the hon. Minister. I

am sure the hon. Minister will reply to
those questions in his ieply.

Shri K. M. Munshi: I shall be will-
:ggmto do so if the questions are sent
e.

Pandit Maltra (West Bengal): What
is your final ruling with regard to time
limit for speeches?

Mr. Deputy-Speaker:
is my ru 3

Hon. Members: Fifteen minutes, Sir.

Mr. Deputy-Speaker: Ten minutes s
the rule.

Shrimati Durgabal (Madras): Under
the rule it is 15 minutes.

Mr. Deputy-Speaker: The hon.
Member who is also a Chairman knows
too well that it is up to 15 minutes.
It is open to the Speaker to restrict
it to ten minutes. The upper limit is
15 minutes. It is left to the Speaker
to decide from time to time.

May I know which hon. Members
want to move their cut motions? -

Shri Naziruddin Ahmad (West
Bengal): My cut motion 15 No. 6 in the
Supplementary List.

Ten minutes

12 Noon.

Sardar Hukam Singh (Punjab): Mine
is No. 7 in the Supplementary List.

Mr. Deputy-Speaker: Very well, -- I
will call the hon. Members in time.

Shri Kala Venkatarao (Madras): The
hon. Mr. Munshi is in charge of two
portfolios. He is in charge not only
with the production of more food, but
also of channelling it into empty sto-
machs. In as much as logic is not
life. statistics are also not correct facts
and the food statistics are such supple
things that they yleld a surplus to my
hon. friend, Mr. Sidhva and a deficit
to my hon. friend, Mr. Munshi. Once
a boy was asked whether fish will grow
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rapidly and he answered: 1t all
depends. The fish that father caught
this year grows one foot longer, each
time he mentions it. ln the same
manner, each time we are having a
food debate, the deficit is growing by
at least two digits and this 1is
resulting in a fear complex throughout
the country and therefore -procurement
1s falling, black marketing is increas-
g and we are facing ‘so many 1Ls,
that it is becoming difficult both for
the Government and to the public
workers to meet this fear complex in
the country and create a situation which
will give scope for the eunforcement of
a real programme so that our idea
about having food sufficiency can be
achieved.

Our present position has very
much deteriorated.  After the parti-
tion we have 3/4th of the popula-
tion and only 2/3rds ot the land and
this country which was exporting
foodgrains to the tune of 254 crores
in 18Y98-9Y is now having a great net
deficii. This tendency of a deficit is
not a postwar phenomenon. As a
matter of fact in the decade 1930-40,
we find that the increase in cultivated
area was 15 per cent, but the
decrease of the vutturn in foodgrains
was 4 per cent. and it is only this
deficit which has intensified itself in
the postwar years.

Norman Angel said that in India,
Britain has enormously diminished the
famine risk but in 1943-44 the country
was awakened to one of the worst
famines this country had ever seen,
namely, the Bengal famine. Thirty
lakhs of people died and the railways,
the telephones and all the benefits con-
ferred by the British Government on
India came to nothing when lakhs of
people had to die not only in the
mofussil but in the city of the
pulaces,—in the streets of Calcutta.
The country was rudely shocked
and the grow-more-food campaign
and procurement business and the

rationing schemes came into effect

and we find that from then onwurds
every year we have been importing
a lot of foodgrains.” In 1946 we im-
ported 1} million tons, in 1947 two
million tons, in 1948 three million tons,
in 1949 44 million tons, in 1950 2}
million tons and in 1951 we have pro-
grammed to import 3'7 million tons.
All these we are not getting free.
Even those that are promising a free
gift are not very enthusiastic about it.
We ‘have paid more than Rs. 600
crords for all these food deficits
during the last four or five yeurs and
we cannot aff ¢ this amount, either
from our res.cves or out of our
revenues.
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The Central Government is also in-
curring a lot of expense by giving
subsidles to the States and this amount
in recent years has come to Rs. 100

. cores. These subsidies have got a

snow-ball tendency end as the ball rolls
on it increases in size and therefore if
you otler a subsidy it goes on increas-
ing and the Central Government Is
unable to bear this kind of subsidy.
It 15 very good that this year Govern-
ment have restricted -this grant of
subsidy - to the States, ’

Then I come to the question of pro-
curement. Our procurement targets
are unrealised all these years. In
1950 the target was 5-16 million tons
and the procurement was 4:63 million
tons. In 1951 the target is believed
to be 46 million tons and I think
that in spite of the natural calamities
that have faced this country, we will
be able to achieve our object and
restrict our imports to the figure
above given. While speaking of pro-
curement, 1 would also like to state
two things, Firstly the disparity in
prices as between the States is very
large. In the figures supplied to us
in the annual report, we find that the
price of rice in the Punjab, UP,,
vadhya Pradesh etc. is very much
more than the price offered in the
State of Madras and certain other
areas. I think the hon. Minister
sometime ago promised to go into this
question and bring about a parity
last year and I think that he will
exert his influence to see that almost
a uniform rate will be paid to the
cultivators throughout the ‘country.
Then, I come to the grow-more-food
campaign. India must achieve an
agricultural revolution within the
fraction of a life time so as to raise
herself from the morass of poverty
in which she is placed. The grow-
more-food campaign has been there
for six years now; but in no year, I
am sorry to state, has the target beep
reached. In 1947-48, e estimated
nine lakh tons, but got only seven lakh
tons. In 1948-49, we estimated 17-5
lakh tons but got only 25 per cent out
of it. ‘The hon. Minister of Food,
attributes this to “lack of enthusiasm
and hesitancy.” The President of
the Indian Republic has dttributed it
to the relationship between red-tape
fmd the cultivator which he has called
‘wooden.”  There is a right way and
a wrong way and an official way also.
If it is wooden as in the eyes of the
Presxdgqt of the Indian Republic, the
first citizen of India, I think much
has to be done in order to loosen this
}gmd of restriction or maladministra-
ilon, whichever it is. I think the
appeal of our President that where
ten maunds are produced at present,
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eleven maunds should be produced is
very much to the point. I do not
think that if we have got a *“decision
and edge” to our programme, this
increased production is not beyond our
capacity.

With reference to the present grow-
more-food campaign, I would like to
suggest two or three things which
would go a long way to increase our
production. In the firgt instance, I
would like to say a word about in-
creased irrigation facilities. There
are 51 billion cubic feet of surface
water in India flowing every year an_d
we are only utilising 63 billion cubic
feet. The great problem in this
country is one of the control of the
rain drop. We are not properly con-
trolling it. Then, a sick river valley
is more complicated than a sick per-
son, and unless we bring to bear all
our intelligence, it is not easy to solve
this problem. I am very glad that
our Government have undertaken a
large number of river valley schemes.
As one born practically in the bed of
the Godavari, 1 really have got a
love for water and irrigation. My
place has been benefited by the Goda-
vari irrigation. Of course, a large
number of improvements are required;
nonetheless, I know what irrigation is
and I feel®sure that these big river
valley ,schemes will, in the long run,
solve the food problem to a very
great extent. But, I would like to
submit, that while we are proceeding
on those lines, we will have to touch
I would
like just to mention the case of Goda-
vari which has been neglected for
some time. The Godavari is a mighty
river. If a few things are done, like,
a small reservoir on one of its tribut-
aries, raising the anicut shutters by
13 feet and allowing early transplanta-
tion, the ten lakhs of acres under the
Godavari system will yield 25 per
cent more which will go a lo way
to eradicate the present deficit in the
province of Madras, and this will not
cost much. My request to the hon.
Minister is to take up this profit
yielding project immediately in pre-
lferttznce to certain other protective pro-
jects.

[SurIMATI DURGABAI in the Chair]

There are 41 lakhs of zamindars in
this country, 380 lakhs of cullivating
owners, 360 lakhs of tenants and 335
lakhs of agricultural labourers. I
feel that incentive and ownership can-
not be divorced completely. If you
want to have increased production,
you must bring In legislation stipula-
ting maximum permissible  rent,
security of tenancy, non-transfer to
non-agriculturists, maximum optimum
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limit to owned land and minimum
limit to a holding. If these reforms
are brought into being, I feel that the
grow-more-food campaign will get the
required revolutionary spirit.’

.My next point is about Government

schemes, Only credit worthy
schemes come under the pale of
Government- schemes. Mr. R, H.

Tawney said:

“It is idle to preach the doctrine
of improved agricultural methods
to cultivators so impoverished by
the exactions of parasitic interests
that they do not possess the
resources needed to apply it.” ’

Therefore, you have to solve the
problem by not only growing more
food, but by growing it more eflicient-
ly and at less cost.

You know hungry people are angry
people. You have to realise that and
carry out the programme of the
Government to the door-step of each
kisan in this country. I would like to
tell the hon. Members of this House
that it is their duty that before June
end, themselves and the legislators in
the State legislatures must visit each
village in their constituency and ex-
plain to ‘them our food programme.
Else, we will not succeed in the next
General Elections. Votes are won
not on the polling day, but in the
interval between now and then.
Therefore, I would appeal to the hon.
Members of the House to voluntarily

. take up this work of propaganda, of

carrying the Government programme
to the door-step of the cultivators. If
they fail to do so, it will be to their
disadvantage. (Interruptions).

Dr. M. M. Das (West Bengal): Why
not raise the procurement price?

Shri Kala Venkatarao: My hon.
Iama
villager though not a kisan of the
Ranga type. I must tell him that
the difficulty is that there are people
in this country who are sinister, perva-
sive, with an underground force
working by unknown methods to
undermine all loyalties and decencies.
On account of the food position, it is
the duty of every legislator and popu-
lar representative of the Congress
organisation or other political organi-
sations who believe ir the prosperity
of this country, to reach the kisan in
his home and explain to him the pro-
blem and eradicate from his mind the
fear complex which I have mentioned
in the beginning of my speech.

Sardar B. §. Man (Punjab):

And
give false prumises.
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Shri Kala Venkatarao: My hon.
friend may make false promises if he
is interested in them. But, I am
prepared to give real promises. On
pehalf of my party, 1 assure this
House and the world that we will
achieve the target of self-sufficiency
and create Ram Rajya. After all
the people who are taking advantage
of our position to propagate false ideas
today do not know that when America
won her independence, when the
French Revolution was there, when
Russia established the Soviet Govern-
ment, the people felt that that was
not a boon, but a curse to the country.
But, America has improved, France
has become big and Russia has be-
come great. India also will become
great in the same way and our achiev-
ing Swaraj will certainly bring about
prosperity in this country. My last
prayer to you is that the peasant has
seen the light of modern ideas and
nothing can blind him again. There-
fore, take stock of the situation, frame
your programme in that light and
oring about relief,

Nothing has ever been achieved ex-
cept by those who have dared to
believe that something inside them was
superior to circumstance. Hon.
Minister was a follower of Mahatma
Gandhi. 1f he had imbibed that spirit
into himself, the Food Minister, I am
perfectly certain will solve this prob-
lem. The Food Minister has given
us a slogan in English: “Freedom
from foreign bread”. Then, being a
man of culture, he gave us a slogan
in Sanskrit, the Vana Mahotsav. We
have had one such and we hope t»
have another shortly. On behalf of
the people of this country I appeal to
him to give wus another slogan, In
Sanskrit, Bhojan Mahotsav,—not of
the Annapoorna variety. Then,
India will be great. I wish the Food
Minister and the Deputy Minister of
Food well in this critical year.

Shri T. N. Singh (Uttar Pradesh):
After what we have heard from the
hon. Member who has just spoken I
may not be in a position to put before
you with that strength and that courage
and that conviction what I feel about
our food problem. As the previous
speaker very rightly described this
problem, it has grown and increased in
intensity as we have tried to solve it.
Our Agricultural Minister is a poet
and a writer, and he is a reputed
author also of various romantic novels,
and it may not be improper if I quote
a single line from an Urdu poem
which says:

A 2% Sedl AT gEER #® T
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And that in English means: As we
have tried to resolve the problem of
our pain and sorrow, so has it become
entangled and involved. Similarly,
this problem of food has increased in
volume and intensity.

We have been told that there is a
deficit of only three million tons in our
food supplies and this should be made
good by 1952 through the grow-more-
food campaign; and in the meantime
we should meet the immediate defi-
ciency by importing food from abroad.
But, these imports have not been found
sufficient, though the imports have
increased year by year. It is also sald

- that we have increased our production

of food in our own country. But at
the same time the gap between our
needs and production has also gone up.
Therefore, it is time we took stock of
the situation and try to do exactly
what should be done to solve this very
immediate and wurgent problem on
which depends the very stability of the
State and the prosperity and the life of
our people.

In approaching this problem, I will
refer to its two main aspects. There is
first the aspect of meeting the imme-
diate requirements of the people by
methods of procurement and by proper
distribution of the stocks a:.d by neces-
sary imports. The second aspect is
that in the meantime we should
concentrate more and mo:2 on increas-
ing the production of food till we attain
self-sufficiency. With respect to the
first aspect which is no doubt our
immediate problem, we have to consi-
der whether all the methods that we
have employed for procuring food
grains and for their distribution and
also for imports have met our needs or
not. We have left the different States
free to procure their foodgrains in the
manner in which they like best. In
this I am in perfect agreement with
the policy ot the Government, because
you cannot force a uniform system of
procurement all over the country where
conditions differ so much from pro-
vince to province or from State to
State. There are different circums-
tances in different areas and you have
got. different methods of work and
even the methods of collecting and
maintaining the data differ from pro-
vince to province. Therefore it is not
possible to have a uniform method of .
procurement for all the States. There-
fore the system of permitting the States
to have their own methods of pro-
curement according to their circum-
stances and conditions is quite good
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and our ¥ood Minister has done well
tn not interfering with the various
methods in the varlous States.

Then comes the question what to do
when some States procure more and
others less. How should those States
fmprove their methods of procure-
ment? Barring some exceptions. I feel
that almost every State has tried to
profit by its past experience In this
matter and has changed and improved
its methods accordingly. There are
several methods of procurement. and
{f some have adopted one in preference
to others and later improved on that
method as a result of experience, there
{s nothing' wrong about it. It is not
right to have the same old red-tape
method of doing things. That would
he plaving with the lives of the people.
Therefore I say we have done the right
thing in allowing each State to func-
tion just as it likes in this matter of
orocurement and fashion it3 methods
according to its own exverience. It
does not matter if we make mistakes
here and there. After all we are a
young nation recently freed and we
«ill make mistakes and commit errors.
But the principal thing is to profit by
such errors or exnerience and not to
he caught reneatedly in the same mis-
takes. We should learn by our past
errors. It is the duty of the Minister
at the centre to see that every State
orofits by {its experience and learns
from ite errors. without impinging on
the initiative of the State. Too much
interference or......

Pandit Maltra: If the salt itself hath
lost its flavour, wherein shall it be
re-salted? ,

Shri T. N. Singh: That is why I
began by saving that this is a very
urgent problem and T welcome the
feeling of urgency which the hon.
Member has shown in the short inter-
ruption he has made.

Then. I will refer vou and the House
to a few figures. The total flgure of
procurement in all the States comes to
about 4} million tons. In addition to
that we have been importing ahout. on
an aversge 34 million tons of food-
grains from abroad. Together they
make a total of about eight million
tons which are considered enough to
fmeet the requirements for our rationed
population of 90 millions. That means
that for our total population of 360
millions we would reauire food grains
four times that quantity. that iz to say.
about 32 million tons. It has also been
said that our production has gone up
and it is now as much as 45 million
tons. This figure has been given by
the Government. If that be so. then
we must have been having a surplus
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of about ten million tons every year,
in addition to what we have been
importing every year? I am just
taking this up to show that we cannot
rely on these figures which have been
officially produced and placed ‘before
us. If there has been such a continu-
ous surplus of this perishable commo-
dity for the last flve years or so, how
is it that we are still having this
deficit? Therefore, I feel there |is
something wrong with these figures.

If T am given one minute in addi-
tion to the remaining two minutes, per-
haps I may be able to conclude. As I
was saying, our flgures are not reliable.
But all the same the fact remains that
we are deficit in food and have to
import about three million tons of food-
grains every year. Whether the defleit

is due to certain merchants, certain
‘traders or speculators who corner the

foodgrains in the country or whether
it is due to some other causes, is not
the point. We have been importing
about three million tons of foodgrains
during the last five years and have
spent Rs. 524 crores on the imports of
foodgrains from 1947 to 1951. This is
indeed a question which should, there-
fore be examined carefully.

My humble suggestion in this connec-
tion is that you should continue to
sibsidise the sale of foodgrains at
cheap rates. Now you spend about
Rs. 20 crores on such subsidies and this
has to be continued. in distributing
the eight milllon tons that you supply
by way of ration. The procurement
may improve if higher price is pald to
the cultivator and sold at lower rate
through a system of subsidv costing in
all about Rs. 20 crores. The balance
the cultivator should be at liberty to
sell at whatever price he can realise so
that through the normal trade methods
we may have some evidence as to the
real position. and within a certain
time we may be able to minimise
control and fight the artificial deficit
which appears to exist now.

Shri Bharati: On a point of informa-
tion. When the Deputy-Speaker was
in the Chair he said that every Member
may be allowed 15 minutes and ip fact
the first speaker was allowed 15
minutes and it was understood as such.
I now find that the time allowed is
only ten minutes. I put a question to
the Deputy-Speaker and he definitely
said that the maximum time allowed
would be 15 minutes.

Mr. Chairman: It is not a question
for a point of order.

Shri Bharati: i?aised it as a point of
information.

6110

*
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Mr. Chafrman; Are you giving infor-
mation to the Chair or do you expect
information from the Chair?

Shri Bharati: I enquired whether that
understanding has been changed.

Mr. Chairman: The Deputy-Speaker
told me that the time-limit would be
ten minutes; though under the rule it
is 15 minutes, he has reduced it to ten
minutes.

Shri Satish Chandra (Uttar Pra-
desh): I respectfully submit that the
Deputy-Speaker said that the time-
limit would be 15 minutes (Interrup-
tions),

Mr. Chairman: The Chair is unable
to hear anything.

Shri Satish Chandra: Food is a very
important subject. We had in previ-
ous years two days for the two
Ministries of Food and Agriculture.
This year they have been combined.
Previously every Member had two
opportunities to express his views, one
on the food debate and another on the
Agriculture debate. I think you may
allow 15 minutes- to every Member;
otherwise it is not possible to make any
points whatsoever.

Mr. Chairman: Hon. Members should
understand that realising the import-
agce of this Ministry as they do the
Government has set apart two days.
Also one more day was given on the
private Member’s resolution relating to
this Ministry. It means altogether
three days and I do not know what the
complaint could be.

With regard to the time-limit, when
the Deputy-Speaker said that it was
ten minutes I myself raised the ques-
tion from my seat that the rule was 15
minutes. He said that the time-limit
he has put is only ten minutes and
therefore I am bound to observe it.

Shri Batish. Chandra: I respectfully
submit that it .is not so; it may be seen
from the records.

Shri Bharati: The maximum time-
limit was 15 minutes.

Mr. Chairman: Hon. Members are
aware that the Chair is left with a
certain amount of discretion.

‘Shri Satish Chandra: That is a differ-
ent matter......

Shri T. N. Singh: On a point of
order.... .

‘Mr. Chairman: If hon. Members are
anxious te conserve time for the
debate on the Food QMinistry they are
taking away time by ralsing points of
order and questions like this,
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Dr. 8. P. Mookerjee (West Bengal):
It is an irony of fate that in this land
of proverbial plenty, chronic condi-
tions of scarcity should prevail today
and in spite of the efforts made by
Government during the last few years
there seems to be no possibility of an
early solution of this very difficult and
complex problem.

Food 1is the most vital problem
facing the country today, affecting not
only the happiness......

Shri Raj Bahadur (Rajasthan): On
a point of order. Is it in order for a
z[em)ber to approach you (Interrup-

ons).

Mr. Chairman: It is not in order for
hon. Members to raise points or give
information to the Chair when an hon.
Member is actually on his legs.

« Dr. 8. P. Mookerjee: Food not only
affects individuals but also affects the
very stability and security of the State
and we must be able to deal with this
problem in a.manner which will enable
the country to come safely out of the
present critical times.

Our present Food Minfster is a
person of restless energy, though some-
times it becomes somewhat fruitless.
He has made efforts, big and small,
during the last one year and yet I
would like to raise a discussion on
some of the basic aspects and ask him
whether the policy which the Govern-
ment is following today will ulti-
g}ately lead to a solution of this pro-

em.

I do.not wish to take up the time
of the House on a technical discussion
as to the total shortage that exists in
the country. In fact our statistics are
imperfect. During the last few years
arrangements have been made to
improve them but yet one cannot
arrive at any- correct result, although
the situation has somewhat improved
. so far as the availability of information
is concerned.

What is the total shortage that the
country has to meet? If we take the
population of India as it stands today
and compare it with the population
that existed when we had an undivided
India we find that undivided India used
to import a little more than two
million tons every year. On that basis
‘perhaps the shortage will come to
about seven million tons a year. Let
us take the figure given by Lord Boyd
Orr, namely, that the shortage will be
somewhere about 4:5 million tons,
which is -the figure he gave for the
period up to 31st December 1951.
Meanwhile the imports have been
increasing and they have increased
tremendously. This year we propose
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to import six million tons. Four
millions we expect to purchase and two
millions we expect to get as a gift from
America. This is going to cost us 160
crores and if we give subsidy at the
rate we gave last year there will be an
addition of about Rs. 40 crores. If we
do not get the two million fons from
America as a gift and we have to pur-
chase it, it will mean another 100

crores. So it comes to nearly Rs. 300

crores. What is this import for?

I think our basic approach to this
problem is wrong. e dp not take
into calculation the total requirements
of the country and then deduct what
we will get from out of the country
itself. Imports really depend on the
capacity of the country to procure in
order to meet the rationing respon-
sibility of the Government.

We are rationing today for about 30
per cent. of India’s population.
Seventy per cent. of the people of
India are left to their fate. The States
have been called upon to procure
certain quantities. If the States say
that they are unable to pyocure the
quantity flxed then our responsibility
for finding the balance from import
arises. This in itself is a most imper-
fect and unscientific way of determin~
ing the food requirements of the
country.

So far as procurement is concerned
the figures given by the Food Minister
indicate that every year the procure-
ment is going down. I do not wish to
discuss the reasons why that is happen-
ing. We received a long and elaborate
memorandum from the Ministry which
is of an informative character. But
the fact remains that whatever the
.reasons may be procurement is not as
satisfactory as was originally expected.

What about production? The Food
Minister has given certain figures, that
last year there was an increase in
production by 17 lakh tons. The most
amazing way of calculating the addi-
tional production through the operation
of the grow-more-food campaign has of
course been modifled to some extent.
There is no scientific way of calcula-
ting production—so0 much fertiisers
should give so much more production
and- so many wells being dug should
produce so much more foodgrains.
That is the way in which calculations
were made so long. Only this year
some sample checking has been made
which has indicated that the ghortage
will be to the extent of 15 per cent. less
than what is indicated b{ the official
yardstick. Whether that is completely
dependable or not is a matter which is
very difficult for us to say. In any
case, the total increased production
through the grow-more-food schemes

87 PSD.
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on which the country has spent fur the
last three years about Rs. 60 crores,
including what has been spent.by the
States, would not be more than about
three million tons. But where have
those three million tons disappeared?
Can we make any visible account of
this additional production? It is not
reflected in additional stocks which are
procured. it is not reflected in the
stocks which are available in the open
market. That is a most unsatistactory
state of affairs. -

How does the Government propose
to meet the situation? So far as the
long-term schemes are concerned, as
the hon. Minister has himself said, if
the river valley projects succeed, in the
course of the next ten or fifteen years
we may be able to get about one
million tons—not more than that. So
far as land reclamation is concerned,
there also in the course of the next
seven years if we succeed in reclaiming
about six million acres of land we will
be able to get one million tons. So far
as ‘actual performance goes in respect
of reclamation, it was difficult for me
to get the exact figure because in one
place I could get a figure of only about
70,000 acres which have been reclaimed
and in another case the figure was only
somewhat higher. In any case the
total additional production of food
through land reclamation has been
very scanty. It has not been anything
like what we need for the purpose of
meeting our present situation. So far
as the grow-more-food campaign onf
intensive cultivation is concerned there
also the actual production has gone
down. The hon. Minister in his note
circulated this morning has indicated
that production has been steadily
going down and for this year he
estimates the production at about 40
million tons due to abnormal reasons.
But even last year’s was lower than
the previous year's. One alarming
trend is that the yield per acre in
India has been going down steadily.
I have not the time to go through the
detailed figures, but it appears in
respect of rice while in 1938-39 the
average yield per acre was 787 lbs., in
1949-50 it came down to 685, and in the
case of wheat while it was 871 lbs. In
1938-39 it has come down to 579 lbs. in
1948-50. In respect of jowar, bajra,
maize, barley, gram, every commodity
the yield per acre has gone down
during the last ten years. The only
commodity in respect of which the
yie!d has increased tn some extent is
sugarcane.

That in a nut-shell is the present
picture. You cannot expect to meet
your deficit from the big schemes
because that will take years. So far
as vour present schemes are concerned,
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[Dr. S. P. Mookerjee]

in spite of the way in which you are
gpending crores and crores, you are
not getting results which would be
considered satisfactory. What will be
the solution ¢pf the problem? Obvi-
ously, the solution of the problem
can only be through intensive cultiva-
tion. In other countries that has
happened. In America after the first
war there was a shortage of food and
they increased it to the tune of about
ten per cent. in one year without
adding any additional acreage practi-
cally, and in the course of the next two
years they added ,l\)‘v about 20 per cent.
more. The hon. Minister knows the
siume thing happened in Japan, in Java,
in Italy and in other countries where
the yield per acre is at least four or
five times higher than in India.
Researches are being conducted in
various directions under the auspices
of Government. but unfortunately the
results which are obtained by such
researches are not carried to the
grower or the farmer. There is a big
gap between the Government and the
farmer. 1 know so far as extension
services are concerned a method of
organisation has been adopted in other
countries, particularly America, with
{remendous success. Something like
Lhat is being contemplated by Govern-
ment. Well, that is the only means
through which we can proceed if we
expect to carry to the door of the
farmer the results of the investiga-
tions which have been made in our
research institutions or for passing on
information for increasing the yield per
acre. It will not do to merely deliver
lectures—the organisation must be
such that the farmers must feel that if
these new instructions are carried into
effect they will actually yield results.
Not only that. There must also be an
organisation for the purpose of carrying
supplies to the doors of the farmers.
Yon want them to be provided with
more water, you want them supplied
with better manure. better seeds and
also better appliances. Now these are
things which must be able to be carried
straight to the door .of the farmer in
acrordance with a well-thought-out and
co-ordinated plan.

Now, I come to the most important
aspect of the problem. and that is about
control and de-control. Government is
following the present policy of control
for whose benefit? You are practically
benefiting, according to the papers.
about 30 per cent. of India's popula-
tion; 70 per cent. as I sald are left to
their own fate. You are giving them
rice and wheat at subsidised prices
which may come to about seventeen or
eighteen rupees a maund. According
to your own flgures the average market
rate at which 70 per cent. of India’s
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population are getting their foodgrains
will be somewhere between twenty
and twenty-five rupees or a little higher
in some areas. So. whom exactly are
you serving by spending crores and
crores on this control machinery?

Shri Bluuti: Officers.

Dr. 8. P. Mookerjee: If you go on
keeping this structure, if you go on
having the present policy of imports
depending on the capacity or the in-
capacity of the States to procure what
you expect them to procure, you may
take it from me that you will never be
able to do away with control or do
away with imports. For various
reasons the States will be unable to
procure what you consider is essential
and if you take the responsibility for
purchasing from any part of the world
at any price then obviously you will
be landed in disasier.

You. talk of an integrated plan of
production. What have you done with
regard to cotton and jute? You gave
us figures that you will be producing
six lakh bales of cotton.” That is the
figure given in the printed book circu-
lated to us, but only a few days ago a
note which has bheen circulated to us
tells us that this amount of six lakhs
has dwindled into three lakhs! We
do not know the reason. Mr. Munshli,
of course, is a pastmaster in inventing
reasons whenever necessary and some
reasons will be forthcoming from him.
With regard to jute the promise was
that we are going to get twelve lakh
bales of jute. Now the figure has come
in and we arz going to get the ma%ni-
ficent amount of two lakh bales! he
reason given is that the large areas of
land in West Bengal which were
vacated by the Muslim refugees who
went away to Fast Bengal were occu-
Eied by Hindu refugees who came from

ast Bengal. If you had not threatened
them that they would have to vacate
the land and go back again, this would
not have happened. They were
experts in producing jute. If only
you had given them the assurance
that you would not interfere with their
production of jute I am sure you would
have got all the jute you wanted.
That-is the net achievement of Govern-
ment whatever the explanations that
may be forthcoming with regard to- this
co-ordinated plan of production qf jute
and cotton.

With regard to this control and de-
control. I know very well the dangers
of a sudden policy of de-control. I do
not want that there should be fanrine
conditions prevailing in the country.
I do not want that the country should.
be in the grip of any panicky atmos-
phere. At the same time we have got
to decide once for all whether the
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present policy which we are following
will at ail be able to solve this very
difficult problem. I would suggest that
we follow a policy of de-coutrol. You
have followed a policy of de-control
with regard to jute. Here again, you
have not been able to make up your
mind. You have de-controlled jute,
prices of jute have shot up and as soon

as prices of jute shot up all the huge .

quantities of jute which were lying In
the country have now come out. The
hon. Minister will give us exact figures,
but I saw some figures in newspapers—
nearly ten lakh bales have come out
into the open suddenly. You were
goaded into accepting the Indo-
Pakistan agreement because you were
told that the jute mills would close if
that agreement was not reached. You
did it, you accepted it; you accepted
it practically bartering away your
rights, you sold national honour and
national prestige for a mess of pottage,
for a few lakh bales of jute. And
within your country today ten lakh
bales of hidden jute have reappeared
in the market. If you have a policy of
control in respect of som? commodities
and a policy of de-control in respect of
some other commodities, you will never
be able to arrange for a goordinated
production of agricultural commodities
in the country. I would therefore
suggest that you follow a policy of
gradual de-control in a way which will
not create panic in the country and at
the same time give the fullest freedom
and opportunity to the farmers to
produce whatever is necessary.

So far as prices are concerned, as
the Government knows, the jute prices
have gone up by 100 per cent. Prices
of ground-nuts have gone up by 18
per cent. Prices of pulses have gone up
by 14 per cent. Prices of castor seeds
have gone up by 24 per cent. Prices of
linseed have gone up by 17 per cent.
How does Government expect that
there will be more production of food
when prices of these de-controlled
agricultural commodities are steadily
going up? You may. pass laws, but
those laws will not be practically
implemented. I would therefore con-
clude by saying that we should not
make the mistake that was committed
in 1947, we should start with having a
reserve. Why is it that the de-
control of 1947 failed? One of the
chief reasons given in the note that
was circulated by the then Food
Minister Dr. Rajendra Prasad was that
the decision that there should be a
reserve of at least half a million tons
was never implemented in fact. The
first thing therefore that we should do
is to keep a reserve stock. If we got
these two million tons from America,
Jet us keep them as reserve stock and
let us announce to the country that
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Government will not allow famine
conditions to prevail in the country
and if there is any scarcity or possibi-
lity of famine food will be rushed to
that area.

One important aspect of this matter
is that you should be careful about
storage. So far as this matter is con-
cerned, I know from bitter experience
during the time of the Bengal famine
how lakhs and lakhs of tons of rice and
wheat were destroyed because the
were kept in a most miserable condi-
tion and they had to be thrown in the
Ganges while thousands were dying in’
the streets of Calcutta and other
places. If you want to have such huge
stocks of foodgrains coming from
foreign countries, obviously satisfac-
tory and proper arrangements have to
be made for stocking them.

The food imports should be put on
the O.G.L. and if that is not possible,
free licence should be given. Free and
unfettered movement should be
guaranteed by the Railway Depart-
ment. You should cordon off big
cities, coalflelds and other vulnerable
areas. I am not suggesting that you
should de-control in respect of the
entire area, but these specified areas
should be fed on imported stuff. I
see no reason why all persons living
in these areas should get foodgrains at
subsidised prices. People ‘who could
afford to pay ought to be able to pay
prices which people outside the
rationed areas are paying. Then there
should be a vigorous pursuit of the
policy of extension service, so that
whatever facilities Government can
and should give to the farmers should
be given on the widest scale possible.
The bulk of the money which is now
being placed at the disposal of the
Food Minister by the Finance Minister
may be utilised for these constructive
purposes. Then there should be a co-
ordinated plan for the production of
cash crops. Lastly, there should be A&
ruthless plan for dealing with profiteers
and hoarders. The hon. Minister has
said in his note today that there are
many hoarders in many parts of the
country and at the same time he savs
that he has been armed with strong
powers for the purpose of dealing with
them. By all means do so. Once you
allow free movement to take place in
the country; once you cordon off cer-
tain areas—do not apply it with regard
to the whole country but you make an
experiment; you take a certain surplus
zone and tag it with a deficit zone—
once you do that in one or two areas,
you will see how success is achieved.
Lastly, we are faced today with a
crisis which wmay become extremely
serfous and almost unmanageable.
Food of course is a thing which can
never be made a plaything of politics.
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It is a matter on which all parties, all
-groups, all people throughout the
country must unite. But Government
also. must realise that this is not a
matter which Government alone can
wackle and Government cannot aim-
Jessly follow a policy which is not
producing results. Government must
take the people into their fullest confi-
dence and prepare a plan which the
people voluntarily will accept as some-
thing which is consistent with their
highest interests. You will then get
the fullest support of the people.
Today the people’s mind is almost
dead and inert. They have no confl-
dence in the Government. They do
not know that whatever Government
announces today will not be changed
tomorrow and something else will be
done the day after tomorrow. There-
fore a full survey should be made of
the achievements and failures of the
policies of Government and the policy
of de-control which was so vigorously
supported by Mr. Munshi as he then
was should be adopted even on a modi-
fled scale and in a manner which will
help us to solve this very difficult
problem. '
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“The hon. Minister further statea
that he would consider the sugges-
tion of the Members, that speciatl
attention should be given by the
Ministry of Food and Agriculture
to improvement of cattle and pro-
ductien of milk and their inclusion
in the Grow More Food Campaign.-
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(English translasion of the above
speech).

Seth Govind Das (Madhya Pradesh):
1t is our tendency now a days that we
are all becorning critics. Criticism is
not a sin, but we should also look at
achievements also. All of wus are
aware of the difficulties before us.
But if we do not see the reasons
thereof and continue to criticise our
Government in a blind manner, no
problem can be solved. If we were to
look at the difficuities that are facing
us we find that our first problem is the
reduced productivity of our land. I
admit that many of our lands are still
lying barren and we have to bring
them under cultivation. But even
those parts which are under cultivation
at present, are not yielding enough
crops. There are many ways of
solving this problem. 1 would like to
rast some light upon them briefly.
The first thing we have to pay our
attention is the dirt and filth that has
accumulated in huge quantities in our
lands and ‘that we have to remove.
Only tractors cannot do this work.
We are’spending about six crores of
rupees per year over these tractors.
These tractors can be useful only for
barren lands and not for the lands
under cultivation. For them only
bullocks can be useful. I cannot
understand why the improvement of
cattle has not been included in the
‘Grow More Food’ Campaign? I have
spoken about this thing more than
once. So far as this question is con-
cerned it has been discussed on
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many occasions. - The hon. Minister has
made some mention about it in a
meeting convened recently by the
Goshala Board. I would like to read
out a passage from the official report I
have received. That passage runs as
follows:

. “The hon. Minister further
stated that he would consider the
suggestion of the Members, that
special attention should be given
by the Ministry of Food and Agri-
culture to improvement of cattle
agd production of milk and their
inclusion in the ‘Grow More Food’
Campaign”.

Having got this assurance, I had
hoped that the hon. Minister would be
pleased to include the question of the
improvement of cattle in his Budget
proposals as a part of the ‘Grow More
Food’ Campaign. I am sorry he is not
listening to me but I like to state and
that also with great emphasis, that
unless we solve the problem of cattle
we cannot achieve success in our
scheme of grow more food. The Gov-
ernment should give a proper Flace
to this scheme in the ‘Grow re ¥ood’
Campaign. Tomorrow when he would
reply to the Debatd I hope he would
give us some sort of assurance that he
is doing accordingly.

Many other things are required for
growing more food. We require better
seeds, better irrigation facilities and
good manure. The question of
manure too depends upon cattle.

Another difficulty is that our popula-
tion is increasing. While answering a
question the hon. Prime Minister just
now stated a curious thing. This reply
was given when one of my friends
asked him whether the surplus popula-
:i?n could not be sent to other coun-
ries......

Mr. Chairman: There is much nolse,
1 would like the hon. Members to go
out and talk there.

Seth Govind Das: To this question he
replied that the population was not an
article of export. It is true. But we
have not to export our population as
other goods or commodities are
exported. We find that many coun-
tries have a _vast population while
others have very scanty population. 1
have been to Australla and New
Zealand. In Australia and Canada
there live only four persons in a
square mile. In New Zealand the
population {s only eight per square
mile. In India we have 300 persons
living in a square mile. 1 saw the
same thing in East Africa. There 1
visited Tanganyika, Uganda and
Kenya. In Kenya of course they have
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the problem of highlands. People of market due to this imposing of control.

that country do not want any more
population. But in Tanganyika and
Uganda vast tracts of land are avail-
able where we can send our surplus
population. When we are in the
Commonwealth I do not see any
reason why we should not send our
surplus population to those member
countries of Commonwealth where
there is not very much population and
which require more population. Why
should not we make a plan in this
respect, so that we could send our
population there? If our Government
were to change their policy and make
some such plan in this respect. I am
sure, we could manage to send our
surplus population there spending less
money than we are spending today
over the rehabilitation problem. Thus
we would not only solve the problem
of population but the people also would
live there in better condition.

Shri Dashbandhu Gupta (Delhi):
What is your opinion regarding birth
control?

Seth Govind Das: Our third diffi-
culty is about the distribution of land
Our method of the distribution of land
is not very helpful towards the produc-
tivity of the land. We should en-
courage our people for co-operative
farming. Simply thinking or launch-
ing campaigns regarding co-operative
farms without any constructive plan
would not solve our problem. We
have to provide some special facilities
to these co-operative farms. I like to
state a particular thing regarding this,
which I have stated many times before.
We should grepare a scheme of crop
insurance. The crops are destroyed in
this country for so many reasons. Our
crops are destroyed in many cases due
to mildew, hail, and frost. There are
very few countries which require such
crop insurance scheme more than our
country does. Efforts have been
made in this respect by other countries.
As I know such efforts are being made
in Dewas also. I do not know what
came out of it. But I like to state
that such efforts should be made on a
large scale. If we were to introduce
this scheme of Crop Insurance, our
farmers would gladly *take up to co-
operative farming. We can - provide
some other facilities too. But my main
suggestion is that we should try to
insure the crops of these co-operative
farms at flrst.

Many things have been stated
reﬂardlnz the controls. My sub-
mission in this respect is that enough
food grains are not coming to the

This also is one of the reasons respon-
sible for the shortage of food in this
country. I agree with my friend Dr.
Syama Prasad Mookerjee in this
matter. If our Government would try
to act according to his advice they can
su:el_‘; achieve the success {p a great
extent,

I hear constantly that we had made
a mistake when we removed the con-
trols. I by no means can admit that
we made a mistake at that time in
removing controls. Had our Bapu
been alive today we would have seen
that it would have become impossible
to re-impose controls. As Gandhiji is
not among us today and we have no
other personality equal to him. so we
can dare say that we had made a
mistake in doing the thing asked by
him and so we are not prepared to
follow him. It is just possible that we
require controls to some extent hut
we must make some scheme., as our
friend Dr. Syama Prasad Mookerjee
has said, so that we may be able to get
rid of these controls at an early date.

As regards the future I am always
hopeful. Since 1920 till we did not
attain independence. many <®imes wg
failed in our campaigns but we did not
give up hopes. I have no doubts
regarding the bright future of this
country. In spite of all the great diffi-
culties before us, I am sure the day
will come soon when these difficulties
will disappear and the country will
again achieve the same position as it
had before. Independence was the
first thing we needed and that has been
attained. We will succeed in getting
rid of these difficulties also if we do
not abandon our hopes, do not indulge
ourselves merely in criticism, do some-
thing ‘constructive, and try in such a
way so that we may be able to solve
the greatest problem, the problem of
food shortage. of this country.

I have tried to make some sugges-
tions. The most important:of them 18
about the inclusion of the question of
the improvement of cattle wealth in the
‘Grow More Food’ Campaign. If we
do not pay any attention to this ques-
tion we would not be able to solve the
problem of shortage of food. I hope
when the hon, Minister would reply to
the - Debate he would give us some
assurance of the kind.

The House then adjourned for
Lunch till Thirty-five Minutes Past
Two of the Clock.
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The House re-assembled after Lunch
at Thirty-five Minutes pust Two of the
Clock.

[SHR1MATI DURGABAL in the Chair]
PAPER LAID ON THE TABLE
GANGANATH COMMITTEE REPORT ON

PURCHASE OF SUGAR

The Minister of Food and Agricul-
ture (Shri K. M, Munshi): I beg to lay
on the Table a copy of the Ganganath
Committee Report on the transaction
of the purchase of sugar, which J pro-
mised this morning to lay on the Table.
LPlaced n Library. See No.P-151/51].

GENERAL BUDGET—LIST OF
DEMANDS.—contd.

SECOND STAGE

Shri Sidhva: The question of food is
so acute, it is of such a magnitude
and imporiance and is becoming so
grave every year that despite our effort
and the eflort of the Ministry concern-
ed and of the hon. Ministers, my hon.
triends Mr., Munshi and Mr. Thiru-
mala Rao both combined, the :ituation
has not improved but has worsened.
Despitc our spending crores of rupees
on tractors, modern system, antiquated
system, all kinds of systems, despite
our spending crores of rupees on trac-
tors, on fertilizers, on grow-more-food
campaign, we have not been able to
achieve the object for which we are
all striving. What is the reason for
this, I want to know? Why is it that
the:Government fails? The question of
money is no consideration. Crores
after crores of rupees are being sanc-
tioned in the anticipation that the posi-
tion may improve. But on the con-
trary, instead of improving, the posi-
tion gets worse. 1 want to know what
is the reason for this. It seems to me
that there is something wrong some-
where. And it must be wrong with the
Government and with none else. The
system, according to me, is bad; the
oommunication system is bad, the pro-
curement is bad, the policy is bad.
What is it that the Government of
India is doing? My hon. friend Mr.
Munshi is merely a purchasing and sel-
ling agent, nothing more than :hat. He
runs from one place to another to pur-
chose grain and supply it o0 the
deflcit area which wants it. They have
not gone into the bottom of it to see
what is the reason for this state of
affairs. Although I know that Agricul-
ture is a purely provincial subject we
have taken certain responsibility over
thie matter. To that extent what
htave we done, I really fail to under-
stand.

I would like to quote just a few
figures—I have got an abundance of

57 P.S.D.
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them with me, hpt there is no time—
trom which 1t will be proved that even
today, with the natural calamity that
has befallen in the shape of fluads in
the famine areas, we have sul’hc:ergt
food. (Some -Hon. Memoers: Ques-
uon). I make bold to state that. Do
not say ‘question’. Please present the
figures against the figures L put, then
say ‘Question’. There is no use just
saying ‘Question’. You have not even
heard me, you have not heard what
I am going to state. That shows you
have one fixed policy in your
mind which you do not want to change.
1f that is the attitude of the
Government also, then they are
not going to solve this food prublem
tor years to come. The hon. the Prime
Minister has stated that the Govern-
ment is not going to import [uvod after
March 1952. 1 beg to say that you
may be compelled to import if this
policy is not changed. The point there-
tore Is where is your limit. So long as
you continue to import I have come
to this conclusion that there will be
aemands from the States despite the
availability of food in those States.
They will not procure as they ought to
do. They fail in their duty and look
upon the Central Government to give
food from the import.

1 will give some of the figures to
show what was the condition in 1450.
These are Government figures, not my
figures. I have culled them from the
Agriculture Ministry Report. ‘The net
production of cereals, including gram,
was 44,32,562,000 tons. The net imports
ot cereals were 25,47,000 tons. The net
exports were 5,90,000 tons. The carry-
over held by Government at e cnd
of the year 1850 was 7,46,000 tons.

Let me give the quantily available
for consumption. I am giving the
figures for the entire population. Where
our Ministry is erring is that they look
only to the rationed area. They have
not found out what is required by the
whole country. After all, have you
to supply only to the rationed area
people? Should the people of the non-
rationed area not eat anything? They
have not calculated what is the require-
ment of the whole country. They have
imported on the basis of the rationed
area.

Shri Bharatl: No, no.

Shri Sidhva: My friend Mr. Bharati
will have his right to speak and let
him not interrupt me. The require-
ments of the population, according to
them, are for 86 per cent. adults—T70
per cent. farm population at 16 oz. and
non-farm population at 12 oz.—and the
requirements are 44.44.32,000 ' tons,
whereas I said that the production for
1950 was 44,32,52,000. So the balance—
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1 will not say surplus, I will come to
it later on—is 10,80,000 tons.

. I have got a statement here giving
the position State by State, from which
it will be seen that Part A States are
self-suflicient and surplus. Part B
Btates are deficit, bad, I should say.
Part C States are somewhat .nixed.

Now, if you calculate at the Govern-
ment rate of 12'5 oz. a person will re-
quire 290 lbs. of food per head per
year. Asspm consumes 407 lbs. against
this 200. The highest in Part A States
is Madhya Pradesh with 428 lbs. The
second comes Assam with 407 1bs. 'Thein
comes Punjab with 400 1bs. Then
comes West Bengal with 340 (bs. Then
comes 329 lbs. for Bombay which is
clamouring that it is not getting suffi-
cient food. Then comes U.P. with 203
Ibs. Thus all States get more than
200 lbs. excepting Madras which gets
270 1bs. and Orissa which gets 280
lbs. They are less by 20 and 10 lbs.
The rest of them get more than what
they ought to.

Coming to Part B States, Hyderabad
is the worst. It gets 182 1lbs., that is
about 100 lbs. less. The highest s
Jammu and Kashmir with 422 1bs. Then
comes P.EP.S.U with 361 lbs. Rajas-
than is bad, getting 155 lbs. Saurash-
tra gets 193 lbs.. that is about 100 lbs,
less. Travancore-Cochin is ‘ery bad,
it gets 145 lbs. So. if you total them
up, the Part B States are bad.

When you come to Part C States,
Tripura gets 660 lbs.. the highest «f all.
Bhopal gets 310 Ibs. Delhi gets 354
1bs. Bilaspur gets 330 lbs.

I crave your indulgence in this matter
and I hope you will be good enough
to give me a little more time. From
this it will be seen what the real pic-
ture of the whole food situation is. In
Part A States we are surplus by
13.87.000 tons as per the astatement
that I have just now given. I want to
know from my hon. friend Mr. Munshi
as to what has become of this surplus.
1 know it will be required in the Part
B States. But I will come to the Part
B States later on. He has sqpphed
this to them from imports despite the
fact that the Part A States werc sur-

lus. But he has supplied this to the
gart B States from the imports. Al-
though we have given the surplus of
1387 thousand tons to Part B States
they are short by 2374 thousand tons.
Only 48 thousand tons were supplied
from imports. Despite that they pul-
led on and they did not ask for more
just as the Part A States. The addi-
tional quantity of 131 thousand tons
were used for carry-over stocks and that
was also given to the Part B States.
The rea) deficit is 2913 thonsand tons
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in Part B States. Actually, however,
the quantities made available to the
populations of Parts A and B States
were 319 ibs. and 212 lbs. per head
per year, that is 14 oz. and nine oz.
per head per day.

The average availability »f food-
grains of nine oz. per head per day
in Part B States does not obviously re-
present a true picture of the food situ-
ation there. It is clear from tke statis-
tics that 1 have just now mentioned
and from their own figures of Part B
States that the production is substan-
tially underestimated. Because against
that shortage they were able 1o pull
on with very small quantities that
were given from the surplus States. It
will be seen from the above that the
quantities made available to various
States vary from 660 lbs. per head per
year in Trioura the highest, to 145, 147
and 155 lbs. per head per year mini-
mum in Travancore-Cochin, Kutch and
Rajasthan respectively. That is the
position and I want Mr. Munshi to
apply his mind on this. Has he made
such calculations as to  understand
what is the real food situation? The
populations of the three latter States
together number 23.820 thousand per-
sons. This population had only 6-5 vz.
per head per day in 1950. Similarly
nearly 17690 thousand persons ot
Hyderabad State had 182 1bs. per year
that is eight oz. per day.

Therefore, I submit that from statis-
tics of offtakes of foodgrains it is founuy
that in the year 1950, 45360 thousand
ynder statutory rationing :onsumed
about four million tons of foodgrains
according to Mr. Munshi’'s reply to
Starred Question No. 1578 by Pandit
Bhargava. Calculating from the above
we find that the overage off-
take per head per year amount-
ed to 198 lbs. in the statuto-
rily rationed areas. I want an ex-
planation from the Government i's to
how does it work out from their own
figures. It comes to this. According
to the quantity fixed, viz., 12 oz. per
adult per day and taking the adult
equivalent at 86, we get the average
requirement as 235 lbs. per head per
year. The difference of 37 Ibs. shows
very clearly that the adult aquivalent
is wrongly presumed to be 86. Again
the other presumptigns upon which
this adult equivalent depends is also
incorrect. These figures show that 88
is also not correct.

I shall not go more into the details
of the whole matter, although 1 take
a serious note of this, for the simple
reason that I am not going to vemuin
content by making a speech for ten or
15 minutes here; I am going to pre-
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sent these figures to Mr. Munshi in
writing and to the Planning Commis-
sion. I am convinced that we are wast-
ing our good money on imports and
the Ministry is not applying its mind
to find out what really is the real
position about the food deficiency.

I would like to suggest two things.
Firstly the production of foodgrains in
the country should be determined satis-
factorily. Up to now there have h2en
various food policy committees. There
was Shri Purshottamdas Thakurdas
Committee. But who placed the figures
before these committees? It i; the
Ministry and these commiittees tro-
ceeded to investigate on that basis.
This is the condition of the food situ-
ation in India. They also stated that
within five years time you can make
your country self-sufficient. They
made their report in April 1948 and
the conditions have become worse
afterwards. After that there was
Pandit Lakshmikanta Maitra's report.
Then. Mr. Thirumala Rao was the
Chairman of a Commitiee. My
hon friend, Mr. Thirumala Rao may
swear by his report. I do not know
what his views are today. 1 shall' be
pleased to hear him but if he swears
by his report and says that his report
is final and control should remain,
then, I can tell you, you are not going
to improve conditions. I am glad that
Mr. Munshi takes a little more liberal
view. When he came into the Minis
try his opinion was that there should
be decontrol and immediately there-
after he said that there should be con-
trol. In both the judgments he was
wrong. In this he certainly followed
the decision of the Ministry and he did
not really find out what the real posi-
tion is. Otherwise, while coming into
the Ministry he would have found that
out and would have said: Why should 1
rhange my view, from decontrol to con-
trol now? I am glad the hon. Minis-
ter is open-minded.

Mr. Chairman: The hon. Member
has taken 17 minutes already.

Shri 8idhva: With regard to sugar
he has adopted a policy which is liked
by everybody. In the controlled area
the small as well as the big people get
sugar and by making sugar free we
are able to get it in the free market.
Control has been existing since 1940.
T think control is good and control i«
bad. It is a double-edged weapon. It
is good because the common man gets
at a particular price and a particular
auantity but it becomes bad when
there is black marketing. hoarding.
and there is no effective check by the
Government. Therefore. my point is
that T am for control T have lived all
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these years for the control. The other
day when Government brought for-
ward the Rent Control Bill, they want-
ed to extend it for two years. | hid an
amendment for ten years. I want to
show my bona fides as to why I want
control.

I want to tell you that unless you
change your policy, you are not going
to solve your problem. Keep an open
mind and say whether- you can conti-
nue the control. I am not for decon-
trolling today absolutely. I say in the
cities and industrial areas. you conti-
nue your control but keep the other
places free. Mahatma Gandhi was for
decontrol. But decontrol without any
programme was adopted and within
six months everybody clamoured and
it was lifted with the result that we
know. I want a firm and definite
policy to be taken by the Governmen:
and if they take a definite policy on
this matter, I am sure that we can stop
importing and we shall be able to stop
biack marketing and hoarding. To
such of those people who were asking
me where is the surplus and where
is the import, I ask a counter-question:
From where are the people in the
cities getting grain at the black market
prices? Where do you get it from?
That is the answer to those people
who ask me: why do we import if we
have surplus and my reply is: From
where does the city people every time
get whatever aquantity of food they
require at whatever price?

Mr. Chairman: Mr. Bharati.

Shri B. K. P. Sinha (Bihar): There
is a convention that whenever a new
Member gets up for the first time, he
is usually given preference. But I find
that a certain Member, Mr, Anirudha
Sinha from Bihar is getting up all the
time but unfortunately he has not been
able to catch your eye.

Mr. Chairman: If hon. Members
have some little patience, I think they
will have some chance.

Mr. Bharatl rose—

Mr. Chairman: The Chair is trying
to see that the points from each pro
vince are brought out here. So on a
Demand like this on the Food Ministry
instead of four or flve Members speak-
ing about the needs of the same pro-
vince. the Chair is trying to see that
one or two Members from each pro-
vince are heard here.

An Hon. Member: What about the
chits issued?

Mr. Chairman: There are 109 chits.

Shri Bharati: Much as I would like
to answer Mr. Sidhva. I feel that the
time at my disposal is so short that I
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[Shri Bharati]

shall not atlempt it, nor I agree with
him in the matter of control. With re-
gard to the question of sufficiency of
food in India, I am not able to accept
his point of view. I have gone through
carefully the many reports, starting
from the Gregory report, 1943, Shri
Purshottamdas Thakurdas report of
1948 and Pandit Maitra's report and
lastly Mr. Thirumal Rao’s report. I
am convinced that India......

Shri Ramaswamy Naidu (Madras):
May 1 ask the hon. Member if Mr.
;I"hﬁnér;mla Rao’s report has been pub-
1sneq’

Shri Bharatl: T have seen that, and
India. in my view, is short of food-
grains.

Firstly, as you very rightly observ-
ed. 1 want to make my observations
with special and particular reference
to my home state of Madras. So far
as rural rationing is concerned, the
earlier report of 1943, that is the re-
port of the Gregory Committee, which
consisted of very eminent people and
which was more or less in the nature
of a high power commission, was una-
nimously of the view that it will be
tofally impracticable to attempt rural
rationing. That was_the unanimous
view of 17 or 18 members. including re-
presentatives from the States. Ignor-
ing this view, the Madras Government
launched upon the scheme of rural
rationing and they have found {t to
their terrible cost that they could not
get on with it. We abhout 24 members
nf Parliament sent a telegram to the
Food Conference at Bombay to say.
‘For heaven’s sake, lift rural rationing’.
1 want 1o bring to the notice of this
House, though it is wvarticularly a
matter for the State Government that
the way in which rural rationing is
bein? worked is not satisfactory. I
shall not gon into the details at length.

1 want to make a constructive sug-
pestion so far as Madras is concerned.
It will be best to remove all kinds of
nrocrurement and control and, as Mr.
Sidhva sugeested. give Madras a cer-
tain quantity of foodgrains. particu-
larly to the vulnerable areas, the in-
Adustrial areas. so that they alone may
be under control.

1 want to advert to another impor-
tant point which was being very much
ngitated on the floor of the Madras
Y.egislative Assembly, that is, the ques-
tion nf allocation of fond grains from
the Contre to the States. As I said.
T proonse to speak only with refer-
enre to myv State: but that certainly
does not mean that it mnst be at the
cost of ather States. It <hould not be
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understood in that light at all. All
that I can say is, from my point of
view, there must be equality of sacri-
flce between the States, and the Cer-
tre must see to it that there is equi-
table distribution of the availabilities
in hand. I am fairly in close touch
with Mr. Munshi and T must take this
opportunity of thanking him for the
very courteous way in which he has
always obliged me with particulars.
I should say that we are meeting al-
most every alternate day and discuss-
ing the food question. I am glad he
has been ablz to give me a lot of use-
ful material with reference to this
question also. I have worked on these
figures with some difficulty and care;
I have not been able to understand
how the allocation between one State
and another is made. I tried to ask
a question on the floor of the House:
but getting no statisfactory reply, I
wrote to him. He was kind enough to
give me a long reply. I hope the
House will be interested to know the
principles on which allocation to the
States are being made. Briefly. the
principle is this. The Gregory report
made a very useful observation when
they said that much of the trouble
arises from the statistical monstrositv
of applying different yardsticks to dif-
ferent provinces and the sooner that
kind of statistical monstrosity is end-
ed, the better for India. T have gone
very carefully through these figures
and I would like to be enlightened
how the figures have been arrived at.

This morning. T tried to get some
figure which the Deputy Minister said
is top secret: but luckily Mr. Munshi
was more obliging and he was able to
give me that information. That letter.
the House will be interested to know.
shows how to get at the correct flgure
of the reauirements of a particular
State. Eighty per cent. of the total
population is considered to be adult
nopulation. Of this adult vopulation.
70 per cent. is taken to be the farmine
population, thut is producers and 30
ver cent. as non-farmers. Farmers are
to be given at the rate of 16 oz. per
day and non-farmers at the rate of
12 o0z. per day. Working on these
fizures. I have reached a very interest-
ing filgure. Taking the population at
100 as the basis, vou require 29.043'3
1bs. or in ferms of tons, 12:985 tnnsk.
per year. That is to say, for 100 peo-
ple. on the bhasis of 80 per cent. a8
adults, and 70 per cenf. as farmers anda
30 ner cent. as non-farmers. it worwre
tn 12'985 tons per annum or roughlw
13 tons. Tt is very important for hon.
Members to have this as the hasie
Roughly, the tntal reguirement could
be taken as 1/8th of the pooulation*
that is, whatever is the population, if
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you divide it by eight you get the total
requirement in teyms of tons.

3 P.M.

Mr. Munshi's letter also says that
there is a kind of cross verification as
to how the figures are arrived at. I
have prepared more or less a chart
showing the particulars for Madras
and Bombay alone for comparison.
There are two or three interesting
things. One is population. That
figure ig there, and we can easily work
out for any State. The Home Ministry
has estimated the population of
Madras as on 31st March 1951 as 5478
million. Worked on the basis of
12:965 tons for 100 persons, per annum,
Madras requires 71:022 lakh tons per
year. The estimated production,
according to the advance forecast for
the year 1951, in Madras is 61.50 lakh
tons, as per statement made by Mr.
Roche Victoria. Food Minister of
Madras. Mr. Munshi's figure is 64
lakhs; there is a small difference: it
does sot matter. I have taken 61.5
lakh tons. Deducting from that ten
per cent. for seeds and wastage, etc.,
which is allowed, the net availability
from internal production comes to
55.35 lakh tons. Therefore, the total
deficit on this basis is 17.672 lakh tons.

There is another interesting factor.
This estimate is worked on the basis
of the estimated population of 54 and
odd million. We have now got the
census figures, and we know the popu-
lation is 56:50 million. The excess of
172 million population is actually
there, according to the latest census.
I have calculated for this also on the
same basis of 80 per cent. adults. 70
per cent. farmers, and 30 per cent.
non-farmers, and 12'965 tons per 100
per annum, and the requirement comes
to 2.29 lakh tons. Therefore, on this
basis the net deficit is 19:901 lakh ‘cns.
for Madras. These are, as I sal_d,
irreputable figures. The population is
there: your formula is there. There is
a deficit of 19.901 lakh tons on this
calculation.

There is another calculation, by way
of check. what I would call the pre-
1942 method. That is to say, what
was Madras consuming before 1942,
and what was the average import
annually before 1942. Luckily, the
memorable Gregory report is very
useful and illuminating. They have
said that the internal production be-
fore 1942 was 67 lakh tons and the
average import was 8.48 lakh tons. We
get the figure 75.48 lakh tons.

[MR. DEPUTY-SPEAKER in the Chair]

The increase of population since
1941 has beep of the order of 6.6
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lakhs. Their requirement comes to
8.53 lakh tons. Adding this also, we
get in all 84.01 lakh tons. Deduct the
availability of 55.35 lakh tons; the
deficit comes to 28.66 lakh tons.

Then, there is another interesting
and actual way of finding out the
actual requirements of the State of
Madras. What was it actually consu-
ming in the years preceding 19517

These are the figures of the total
internal production glus what the State
could get from the Centre, for the past
five years. This works out to an ave-
rage of 76.42. Deducting the available
quantity of 55.35 lakhs we get the
figure of 21 lakhs. All these three
methods give about the same figure.
By the first method we get the figure
of 19.90 lakhs, by the second method
we get 28.66 lakhs and py the third
method we arrive at the figure of 21.07
lakhs. Adopting the same methods of
calculation, the corresponding figures
for the State of Bombay are— 11.523,
26.67 and 5.98. I would have vory
much liked to go into the details of
these figures, but I am afraid I do not
have the necessary time now. I would
only request the Food Minister to en-
lighten me where I have gone wrong,
if I am wrong at all, in these figures
that I have arrived at, I am prepared
to discuss the figures and learn where
and how I have gone wrong. Madras
was given an initial allotment of only
four lakh tons. though it was subse-
quently raised to five and .then to six
lakh tons. But Bombay 1is given
seven to eight lakh tons. I would like
to know why this is so.

Just two minutes, and I will finsh
as I have only one small matter to
point out, and that is about prices. I
do not want to take more time of the
House and encroach upon the time of
other hon. Members. I would only
refer to an answer of the hon. Minis-
ter of food to starred question No. 1470
asked on the 15th February, 1951—
quite recently. It is interesting reading
and I am sure hon. Members will sym-
pathise with the State of Madras in the
position she is in. Madras and Orissa,
I am afraid, have been neglected, to-
tally neglected in this respect. These
are the figures of procurement prices
in the various States as given by the
hon. Minister in his reply: Assam
Rs. 21-1-9 pver maund, Bihar Ras.
24-1-4, Madhya Pradesh Rs. 14-0-0,

An Hom. Member: No, no. These
flgures are wrong.

Shri Bharati: Uttar Pradesh has the
procurement price of Rs. 24-10-8, West
Bengal Rs. 17-11-0 and Madras Rs.
12-6-8 only. according to the answer
given by the hon. Minister,
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Shri Chattopadhyay (West Bengal):
These figures are entirely wrong.

Mr. Deputy-Speaker: Why tell the
hon. Member? He is only quoting a
reply given by the hon. Minister.

Shri Bharati: I am only quoting
the figures given by the hon. Minister
in reply to starred question No. 1470.
How do I know what prices are ruling
in Assam and other places? And
Orissa gets a procurement price of Rs.
10-12-9 per maund.

Sir, I shall complete in two minutes.

Mr. Deputy-Speaker: The two
minutes never seem to come.

Shri Bharati: And prices have risen
since 1948. They have gone up in 1950
from what they were in 1948. ] take
exception to the treatment given to
Madras. From 1948 to 1850, the in-
crease is Rs. 4-13-9 for Assam, for
Bihar it is Rs. 4-12-0, Madhya Pradesh
Rs. 1-11-5 and for Madras it is almost
the same, the figures being Rs. 13-13-0
and Rs. 12-6-0.

Shri Chattonadhyay: The whole
basis of what you state is wrong.
What is the use of arguing?

Shri Bharati: ]| am not arguing at all,
I am only giving the figures given in
the statement. U. P. gets a price of
Rs. 24-12-8 and West Bengal Rs.
17-11-0. I want the hon. Minister to
enlighten me about these figures. The
V. T. Krishnamachari Committee’s re-
port wanted and the Thakurdas Com-
mittee also wanted that the prices
should be increased and the cultivator
given an inducement to produce more.
The Madras prices are far too low and
the reply that it is a matter left wholly
to the State is totally wrong. Actuallv
some officials told me recently that
though they advised an increase of
ten per cent. in these procurement
prices the Central Government sat
tight on this suggestion. The price in
Uttar Pradesh, for instance, is hund-
red per cent. more than that in
Madras. There it is Rs. 24 and odd
and in Madras it is only Rs. 12 and
odd. Of course, I do not grudge the
prices in Uttar Pradesh. They must
have had good reasons for that price.
But I want the hon, Minister to go in-
to the question and say why Madras
has been so lightly treated and leave
the whole question to the Madras
State if they so feel called upon.

st wfreg forgr : w@aT SaTeRer
wET, § AT ¥ Fw< gaw § fw
WA AW 9T T §Gg F g AR
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N7 T AT oA | Aw AT o
a§ & Torifas oftaw & odr gar &
FIT T AT aF I ¥ qrq TE 91
MR I F TN ¥ Ay qfcFaq 7
g 98 8 nodt fr rawd § ek
ATAT & A AT 74T AEARIY AT BT
AT Fregawr A gafaat o7 s
7EY &

o A8 fagr 7 @ fea fa, 9
W F AT & aR F IR Ig
fre & T g5 o T wne
fE & fadea som & st & oA
I IT F aAiFE F s 97 Ay,
afew a8/ W anor e aw ¥ 7o
framl ik Augd & A7 FwFR
F1 AT faer €, SEd aqwa &
AR T § IF qa@r wwa g g
Fei @fwar § 1| & ol aw fem ot Ay
gY v fagx ¥ 97 av1e wew i
1 R, wAw £ F avay g A A
FTIT &A1 F1 qgF *) feqfer g A
AT g, T 77 w7 N @ qwn
& gl ¥ ofcfrafs @@ & aaw sk
MEATE 1 A 3 s F WY oy
g 5 geam & ayedt v fedem
# g wd  (hunger march)
qEAIG { W E AT Iq fasfad &
frgfeat s g€ &, wyaer F o1
Fw19€  (Court compound) &
srafeeei (Socialists) & gmx v
FAA AR TEIE §H A& *Y
freoe ot fear aar 1 & ae Wy
e § wEw Agar g o ag S
AT g AN I g@d gl wortfew
qfedt & agETd § erev omr Wwe
W & o gt f go feafr Gt ara
2 fr oy wwgz @ 7T R -
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o w2l £ e Ay wmAw
f fagre o= e #7 aoim Ay
¥ S anft oft Fiaw & feg el 7, aar
W F AqeT § AGT H1G GIHFCHF AT
TRt A favars @y € 1 W @@
T fr g € fo oy Fr i A
Y, AT g F FAVST T GEGH LT
& T T AT FZFA T ATTAEN
off g8 @Y F@wr ag & fv ot
feafer anor i} Gar &Y 7€ € o Sw
*7 fagr W w7 qevg S awaT € )
# aiwel M @7 7 w7 g fww
# off o g A qg Mo E fe
W R o Y fradt sl §
4 I A BN Agd FTF T
TqF 9EE AT F ATAS 1A 9T,
IFT AT F AT F FHT F AW T
MNT WFTFTATEAS ARA & 7 AT TH
¥ o oy W e faafs @ agw
T AGT T AT 657 39 F arx W
*7 faqra @ 9% 33-3y wfa s o
o AT AE ¥ @ § AR forr &Y
gt @ fard @y ff, ag arfeerT
# gz 73 AT TE w7 o FE grd
wrw feafa 9 faada ger T qar
qT o §F $1 gATY & TGS T TFT
g a% fagr F1 qae §, IEFT AW
faslt arpa & fr ol (4o F I
¥ woror wd s AT gl qTlEd @
fe gak ¥% F &g AN @ W
T ¥w w3 aqdr feafa avgrew Y
Ffery FQ, FR AHNT T 1Y FFAT
qear & & g7 1@ A @ @
fagre & frar ag e & ot &7 &,
ag &, g9 ¥, A A AT & ovAr
arx § AT I ¥ qg JIAT "Igw
A 47 @t a1 @Y §, St anfere
& goere o i S w faed A
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oF fawrgrdl gt § 1wt fee s
wE # owew Wl o &R e
A7 G AT FT AF F oA frw
1 Y7 @@t gar? @@ & 5 aEe
T B W Ml qgT I AR H
@R T AR F IgT N F a9 %
gFar g fr fage & or f4¥ & 99,
ST AT Farfgt F1 AT 3T & w0
F AT FMI FE T FW A qEHQ
aeqni F A9w 19 H fear s
W I § fyer FwMg w7 &
g A faor #faws 7 ganax
FT & 99 g2 v &F N e
g fawtar i 97 & fod wroy aTee
a9 WX T & 9T W AreATET ¥
femta & @vit @ §9 @y Frar e
W g™ & grq vy gz & fE
qgi & ¥+ ALY AT AT qg fag
¥ fon a1 {34c 7 UF ®T®, U
ZAT TF NEH HAT AT 9T, AGT A
UF &1®, UF gIR = aqr | S
ag Wt w7 g, 9@ fr grea wer
Ay 9 @ AT S wv dF
A\ qTEW =T AT 9T |

q W o ¥ oA §oorei
# afw wen @wer wgerd &1 A
oA § e faega fedfrom (Division)
fordy sy 14 fagre (North Bihar)
wed &, a0 s fagre (Granary
of Bihar) #gerd & | 9t & @w
arq zoAm foer & 1 &7 qx awt
ar e ¢ & 58 A gfard
& wE AN F gE e ek
dz & @ 9 & 97y €1 welr
@ ofer 37 w8 & f5 ag o
FH w7 9% | QY gTeT § s gw
T A geEt w1 TE IR, W N
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[ afresg fawgr]
g;gq‘é q;\tﬂ’ﬁma, T IT A
fasstoret 37 <& at ag Ao T €
g9 % IT A 47 T g1 S
F® A AN § IT A AL AT
TR ¢ frd) feer ) OffT qo o
FHIE T E [ F A
AOAT ¥ UF W@ I3 AR A AW
¥ wm gaEr fear w@m 91 ART
(centre)¥ | ¥fwx =g & Il
qF ¥q% QUEI & A TATE | §7
Qe AT & § AT AT ¥¢ AT
z freres & @t I feqar T €
wo FAX & Fd« | &Y T T
§ e A e ¥ @@ g
qg ¥ A€ A g |

|@Q arg gg g fr Sud fagw
wgi wwTS q¥ &, Wyt fv wAqT
qredt @A § A2 M ® I§ U
gear ¢ ¥ff g & fou T w1 a1k
®Z (route) & § | T F A
¥ AT G SE F AW F IR
& 9 q) ggar AT v A @
o feamr & a=r %, o A F,
T AP M, AZ AWT A IJAE
qig E qgTET o gwar A fed
T et #Y W I AT A A=
FHA | TG, TEET, ATHYR AT
®& 9T A AT ¥ areT T@ WA
§ @it ag% qrft & < o &
wifex a9 7 I I @M IR
WA qgwm ? sy gt e ?
W M AT FY I ]AT § & qE
¥ s T fagre ® qg=mT BN
wife 37 % g qarg § agh TR
wyf srow @ R & ) wr et
w pirgem "1 sl fage &
W afs som 7 e T A e
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o AT QAT | AT qT Y v
F R T G fr 9w Wy e\
IEW E | 99 9T § o @ &
oY I AA wAt WA TG dA
B I IO & way AT AR |

W A & qaom Sga g e
¥ T ) gfiewe (estinate) &
9w @ § 5 odw e
T TEST T I | a7 Gfrwea
fearidmz (Agriculture Depart-
ment) ¥t e (report) # fomr
g 7T ¥ Ok § fagR dW o
& ooT Y Harrar 4r 1 e faey
# s § aft dqe @ dar ox
€ 98 OF s aradi § S
WY T ¢ BT qF YTHT AITS
¥ T 9T ww fAWr FT 9K o
&R & STAN AT I AW B ARAT
¥ ax wfgd) @ Yo ¥ @@
Nty s1@ z7 qeoT 39 Tfed, 99 7
TR eI gNER s
TeRT AT & gt faRwl ¥ qgw v
g, WA Y g ¥a@ v W &
frer € 19T & oW fF e S
¥ O AT A g At I A A
g gnir ) Sfe fee fr fag &
framET & ATREE §, 9 AT
e T A g, A Aw ¥ w
A & 1 S ¥ q@ § T Ay ag
g § fr g0 o fromt | %@
oWT agt TF A a1 A< wEr fn oagr
Tar T 8, g ®Y amT TR
(inflation) Fg& & ¥few g
uF @t ¥ @ @ oNE Tl Fe
wfiw farft ot oY T TR
¥z fawdt § o & aared f agt
TEoTT g4 w0 ) A N g
1z § 5 frardl & a0 WAy ow
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far M &) wwfed s a9 SRR
g fr 37 1 a8 (work) fear o=
A ¥ fou A yaw W)
TG ¢y A Y AW Qe
T <o} TET Y FE, R AwS
9T AT | IW FE qG S AG o,
fov ot Ly omRr = ST wERA
ART TEATAT AT F1Y T A fEwT | BN
w17 ara Y AT & 1§ uw & o g
Fegferq womw  (constructive
suggestion) 2T mélﬁ%
arT ga fage Faa § @@ T
fas # g st frfy fad & agd
T ) F@t ANE G aroE AT §
0wt & ga oy & 1 e e Al
& SR &Y F77 A7 B § A THAT
(permanent) Towr AY  FIAT
IEN F QAT FT A AT IW W7

gaY FT aFd ¢ | aFe  Qfgw

fram 1 S & owaEATH #Y T
& fou A 3 @ & e #
I T FAS F IT AT T A
EfF oz gqamd F, safgal & i
¥ for ot aff faear & 1 &R
¥ gRiY ? T AT wTETT Wi
FET 2 Q@1 gw O ® @ & qUEr
w@ar fdger wiw N feey &
qr @w faw aa@ e d ém
(protein) wwr v € fraar A
AT sras w W A g afe
w e & s fym S @ oo
¥ I A WA FH o9 A Ay
WS qTE e (permanent
feature) fagrz %18 srar | AT
vt fr g e e
(Provincial Government) #r
W & AT ® WA g wfew
forr aat W fag T S Wy
57 PS.
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@™  (scheme) § & #f W
giferae aade wd ST (re-
sources) ¥ TF T FT wHAr § |
wg 7g oo & @A W) AR
T ¥ wax Ay ar fedy ofY
JTHT T qE a1 A&A R

e s AR FER wY a@ &
fe fagre # groa o qdr av -
g afe ¥ a@Fe & w W
fear aYag a= Y gwar &1 I
q qETE W wgwwd  fRAT | @
g0 & f ot W™ aw oW agw
Lecuc B SRNIE CA B i
(conservation) & ¥&<a § wraTA
S 3w ¥ fou aur £ @R
3 & ogd 9oy ¥ @y ¢ fF
am AT AT Y AW Iw Tgt Oy
g | g @Y srakae Avad (hon,
members) 1 #re gRm fF gTHAT,
ARSI Y I W F HTH AT AT
dau q=ar § A I sl sy
¥ @7 & i ga WA § a9 wwEY
T TS & | AT T FT ATHd FGY
fir g a@ ¥ agt A fgg W
qzi ww®Y & awixr H e aff
mr &, ST W oW wmEr § )
1 WA FEEF FRIT ¥ qW
w2 T STE F A% X | IJAdy
fegre & @ aar gz ¥ g, vy
AT #Y s*d 37 & e Boilers)
7 giw & of | AEvT ¥ SIS W
frata =gt T 91; T qav A4 *y
fael & foq e @ a1, wgt &
o, afon ag g fe am W
INE F M FE TS AR AT A
i w0T ¥7 A Ay ®
wiw § www wwg
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[=h afrez fagr]
¥emw & 7@ wgm fEgm & fa>
W aw AT AT FT 0F MG A%
W &1 A A wdeE A

fgm WAl § v fagr N
YgaT AT FT qEOT T £ | FHer
&% fafredt (Food Ministry) #t
¥ oAl 2 ¥Ew ww o+
(commodity) #1 g (food) o=
T qer g, fage aw = ¥

(English translation of the above
speech)

Shri Anirudha Sinha (Bihar): Sie,
I thank you for having granted me
, my first, opportunity to speak

b ore t&ls t!l’lgtuyament. l‘gever betlti:trie
uring the years of my politi-
cal career have I had an occasion to
address such an audience. I am also
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not familiar with the practice of this
House. I am therefore liable to err
but I hope the hon. Members would
overlook the failings of a new
colleague.

I have to say a few things to the
hon. Minister of Food with regard to
the food situation and the famine
conditions in Bihar and my diagnosis
of that situation. 1 am going to tell
him where the weak points lie not on
the basis of statistics on which he
relies but on the strength of the ex-
perience that I have gathered by
having the privilege of working
among the peor peasants and labour-
ers for thirty years. It is hardly ten
days since I returned from a tour of
the famine strickern areas of Bihar,
particularly those areas where the
conditions are most pitiable. My own
home also happens to be situated in
the area where the situation is most
critical and distressing. You must
have read in the papers that a hunger
march or Satyagraha is belng staged
in the Madhubani Sub Division of
Darbhanga and that arrests have also
been' made in that connection. A
hunger march was got staged by the
Socialists in the court compound of
Madhubani in the course of which
some of those who offered Satyagraha
were placed under arrest. It is true
the people there are doing this under
the instigation of some other politi-
cal parties. They are forced to resort
to such tactics as the situation is
rather bad, for, otherwise, [ hold that
the people of Bihar and those of
Darbhanga and Madhubani in parti-
cular still retain their faith in
Congress principles, Congress leader-
ship anld the good intentions of the
Congress Government. It is possible
that, driven by the torments of hunger
and starvation, they have allowed
themselves to be misled. But, we
have to see why such a situation has
come to arise and how it can be
remedied. I am not talking on the
strength of statistics but we all know
what a great shortage of foodgrains
exists in this country. It is said that
15 lakh tons of rice used to be im-
ported from Burma into this count
formerly but that import ceased wit!
the separation of Burma from India,
which affected us very adversely.
Again, with the partition of the
country, 32 or 35 per cent. of the rice

‘and wheat flelds which used to be irri-

gated by canals came to fall in
Pakistan which too had such an ad-
verse effect on our food position as
could not be counter-balanced. So far
as Bihar is concerned I can say from
personal experience that even in July,
1980, signs of approaching famine had
manifested themselves but whereas the
Central Minister of Food ought to have
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read the sign of the times and tried
to save the situation I regret to say
that proper action was not taken i
time. The Bihar peasanis are made of
tough metal and Know how to fight the
storm, the floods, the sun and other
calamities. They do not lose heart so
easily, but then the Government too
have the responsibility of feeding the
pecple. The Bhadai crop having been
ruined signs of a famine appeared as
early as in October. The hon. Minister
of Food visited the place. A conference
was held to which I too was called,
The work of preparing statistics for the
distribution of food among the maimed
and the disabled was taken over by
non-official institutions. In Darbhanga
District the President of the District
Congress Committee and the District
Magistrate distributed leaflets signed
by them and assured the people that
the Government of India was going to
send foodgrains for them. This assur-
ance did hearten up the people a bit
but I am very much grieved to say
that no foodgrains were sent from
here. Whereas, out of one lakh and
forty-nine thousand tons of foodgrains
sanctioned for Bihar only in 1950 one
lakh and one thousand tons were sent
actually and even that quantity arriv-
ed at a time when the situation had al-
ready deteriorated to a great extent
and the patience and the fortitude of
the people was at the breaking point.

I too come from an area which is
rich in crop. You know Tirhut Divi-
sion, i.e., North Bihar, is called the
granary of Bihar. The district of
Darbhanga is adjacent to it. I have
been there myselt and have seen that
there was not a single green spot any-
where. One can see the reduced
cheeks and the empty bellies of the
people of that area. They have lost
strength and are unable to do their
work. Under these conditions it is not
proper if we do not understand their
needs, do not feel their pains and
troubles and leave them to their own
fate. What is the condition of these
people this year. Whatever they pro-
duce they consume it and somehow
sustain upto the month of November.
But they have nothing with them this
year.
grains have been allotted to them by
the Centre. A quota of one lakh and
iwenty-three thousand tons of food-
grains for the first three months was
promised to them, and it you deduct
48 thousand tons from this quantity
only fifty thousand tons or so are left.
If tbe things continue to remain the
same, I do not know, how our problem
would be solved.

Secondly there is no direct rail route
for the famine-stricken areas of North
‘Bihar which lie on the other side of
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the river Ganges and where three
crores of people live. You will have
to send all the foodgrains that you
want to send before tne rainy season
begins as it would be useless to send
it afterwards. It cannot reach them
during the rainy season and in this
way you canunot save the life
of even a single man. All the means
of transport in Darbhanga, Saharsa,
Baghalpur and other .places remain
disrupted, all the roads remain sub-
merged in water in that season. Who
will use that food if it were to reach
there late? Will the dead persons eat
it? So if you have to give any food to
them it should reach Bihar during the
month of May because heavy rains
begin there from the  first week of
June; “Ka varsha jab krishi sukhane”
(What is the use ot the rains when the
crop has dried up). People will die
of nunger if we do not understand
their ditficulties, do not see to their
needs and do not pay heed to the con-
ditions prevailing there. It is no use
to sink a well at the time when the
house catches fire. You should make
arrangements beforehand.

After this I would like to say that
according to the present estimates it
seems that the production of food-
grains would be less by twenty lakh
tons this year. The report of the
Agriculture Department shows that
Bihar used to import three lakh tons
of foodgrains after the month of Nov-
ember. All the famine stricken
areas lie on the borders of Nepal
Although 1 have no exact estimates
with me yet I can say that something
between 75 thousand to one lakh tons
of foodgrains used to be imported from
Nepal. In briet these districts general-
ly required about four lakh tons of
foodgrains in all atter the month of
Octoper. In this way twenty to
twenty-four lakh tons ot food grains
should have been allotted to them
now but as against this they have been
given only six lakh tons. We hear
that nine lakh tons of foodgrains have
arrived from abroad but only 87
thousand tons have been allotted to us
tfrom this quantity. Only God knows
what will happen to these people it
food would not reach there in time.
But even then the Bihar peasants have
the sense of self-respect. They do not
beg from you butl they ask for work.
1 went to them and they asked me to
give them work. Some people had gone
there and on their return they remark-
ed that there was a great deal of
inflation there. But land which pre-
viously used to sell at the rate of
rupees one hundred to one hundred
and twenty-five per Katha now sells at
the rate of sixty rupees per Kalha.
Under these conditions you can your-
self say whether there is any inflation
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[Shri Anirudha Sinha]

or not. The situation has deteriorat-
ed to such an extent that the peasants
have soid off their cattle etc. So if
you want to provide them with work
you should make arrangements for the
same. Famine visited that area in the
Fasli year 1281 that is sometime during
1876 or 1873 A.D. There were no
railways at that time but even then
the Government arranged to send 11
lakh tons of foodgrains there and
people were provided with work.
People want work even today. I would
like to give some constructive sugges-
tions with regard to this thing. With
the exception of the Champaran dis-
trict there are no canals in any district
of North Bihar.- There are small
ponds which dry up in summer. If
You want to give some work to the
people of that area and at the same
time want to make some permanent
arrangements for water supply there
you can do so by improving the irriga-
tion system. This would provide the
famine stricken peasants with some
means of livelihood and they would be
able to retain their sense of self res-
pect. So far as the question of ponds
is concerned they have dried up.
When water is not available even for
drinking purposes of the cattle, how
can cultivation take place? If the Gov-
ernment of India would make some
efforts we would be able to get supple-
mentary foods like fish, water-nuts and
makhana etc. too, which contain more
proteins than wheat or rice. If such
foods are available your burden too
would lessen, otherwise famine will be-
come a permanent feature of Bihar
Province. You will say that it is the
work of the provincial Governments.
I agree with you but at the same time
I would like to tell you that the re-
sources of a provincial Government
do not permit to launch a scheme of
such a magnitude. No provincial
governments will be able to undertake
this scheme unless and until the Centre
were to come to its aid.

Thirdly I want to submit that the
eonditions in Bihar have deteriorated
today to such an extent that it will not
survive in case the Centre will not
come to its rescue. The Vanmahotsava
was celebrated here last year, but the
people there are much embarrassed.
Water conservation is badly 'neeQed
there. Only God knows what is being
done with regard to this thing. I have
seen in my childhood that there were
two principal kinds of trees in our
area; one was the mango and the other
blackberry. Perhaps the hon.
Wlembers know that Darbhdnga and
Bhagalpur are such areas as used to
supply mangoes to the whole country.
1 tell you a fact that we are faced with
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the problem of scarcity of fuel in our
villages today. You will be surprised
to know that no dead body of any
Hindu has been cremated there for the
last ten years for want of fuel;, they
are simply buried. All the black-
berry trees were cut down and wood
taken away during the war days of
1939. There are sugar and jute mills
in North Bihar and all the wood of
these mangoe trees has been consum-
ed as fuel in the boilers there. There
was no export of coal from Mokamah,
no coal was available for sugar or for
jute mills. Wheretrom could it be obtain-
ed? The result was that the mange
as well as the blackberry trees were
cut down. You planted three crore
trree during the Vanmahotsava. This
is good, but at the same time 1 would
say that there is not a single mango
or a blackberry tree existing in the
district of Bihar. By all means you
may celebrate the Vanmahotsava here,
there is no harm in doing so, but what
I want to tell you is that it is your
primary duty to pay attention to the
Bihar situation. It is true that coal
does not form an item which comes
under the sphere of the Ministry of
Food, but neverthelcss it is a commo-
dity which has affected food produc-
tion to a great extent. Bihar is starving
today for want of food. You may
take the whole situation lightly and
may think that it is no matter if the
people die there. But 1 urge upon you
to open a new railway line there by
constructing a bridge between
Mokamah and Patna so that food
could be supplied to a greater part of
the areas lying beyond. So far as the
question of Vanmahotsava is concern-
ed, I may tell you, it is all right in its
own place. It is good in principle.
But condition in our part of the country
is such that we are not being supplied
with coal and at the same time we
are being advised to prepare compost
manure. Wherefrom can we prepare
compost manure, when no coal or fuel
is available to us? Whatever cow
dung is available we use it for fuel
purposes. How ‘s it possible to make
compost then? So if you want to
make us do something you too will
have to make arrangements for all
these things.

Shri Satish Chandra: I am pleasant-
ly surprised at the fact that Mr. Sidhva
has begun to place some reliance on
Government statistics.

Shri Sidhva: So far as they exist.
What else am I to do? But of course
not relying on them.

Shri Satish Chandra: So far he has
been condemning all these figures, but
today he brought forth a statemeat
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from the Government statisticians and
tried to prove that the country is sur-
Pplus in foodgrains......

Shri Sidhva: That has always been
my contention. I am not saying it for
the first time.

Shri Satish Chandra: But not on the
basis of Government statistics. From
the same statement the hon. Food
Minister draws the conclusion that we
are deficit by 3.7 million tons. This
Year owing to special reasons and
natural culamities—floods, earthquake
and drought—we shall require another
2.7 million tons, making a total of 6.4
million tons. I fail to understand
how such diverse conclusions can be
drawn from the same set of statistics.
There must therefore be something
wrong either in the calculations of the
hon. Food Minister or of Mr. Sidhva.
For my purpose today I would proceed
-on the assumption that there is a food
deficit, and that we must import suffi-
cient quantity of foodgrains in order to
overcome our present difficulties and
1o create a buffer stock to meet any
future exigencies.

[SHR1 HIMATSINGKA in the Chair]

Coming next to my two other -hon.
friends from Madras, Mr. Kala
Venkatarao and Mr. Krishnaswami
‘Bharati, they have complained that the
procurement price of rice in Madras
is much lower than the procurement
price in other States. Mr. Bharati has
quoted certain figures in support of
his contention. According to the re-
port of the Ministry of Food and Agri-
culture which I have-in my hand now,
the procurement price of rice in
different States is as follows:

Punjab—Rs. 13-8-0.

Uttar Pradesh—Rs. 12-0-0.
Madhya Pradesh—11-8-0.
Madras—Rs. 8-14-9 (for paddy).

In the case of Madras it is Rs. 8-14-9
for paddy which if converted into rice
will come to about Rs. 14-0-0.

Shri Bharati: I gave only the rice
price as Rs. 12 odd. '

Shri Satish Chandra: But I am giving
you the rice prices of all the States
and the paddy price in the case of
Madras. There are other superior
qualities of rice which may cost more
but these are the procurement prices
of ordinary qualities.

Shri Bharati: May I say......

Shri Satish Chandra: These are the
procurement prices from the Govern-
ment's report. :
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